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~ COUNCIL OF STATE .
Thursday, the 29th March, 1945

‘The Oouncil mst in the Council Chamber of the Council House at Eleven of the
Clock, the Honourable the President in the Chair.

SHORT NOTICE QUESTION AND ANSWER

. 278. Tap HoxouraBLE Mr. HOSSAIN IMAM: Will Government statc :—
() Whether oertain defalcations and serious irregularities have oocurred in the
. Telegraph organisation -of stores at Calcutta ? ' .
) (b) Who are responsible for this gnd-what steps have been taken by Govern-
ment to bring the oulprits to book ? : ,
(c) What steps are proposed to be taken to prevent a recu:rence of such things t

- TEE HoNouraBLE StR MAHOMED USMAN : Sir, certain irregularities have
come to notice. An official investigation is in progress. The matter is receiving -
my personal attention.

Tag HoxouraBLE M. HOSSAIN IMAM : I hope, Sir, that the matter will be
put into the hands of the police as 32n as passinle, or, have the Government already
put it into their hards ? )

- Tas HovourasLe SIR MAHIMED USMAN : All that I can say at present is
that thas H>ararabls Momber can trust me to do the right thing.

Tas Hivioz48us Mz, HOSSAIN IMAM: And not that it should be whites

washed |
Tae HoNourABLE THE PRESIDENT : Order, order. - .

Tae HoxooraBLE St MAYIDVED USMAN: Whaoen I have wid that the
Honouarable M>mbar 0an trust'm> to d9 the right thing, I do not thin': that inference
is justifiable, : .o :

Tuas HoNourasLe THE PRESIDENT : Certainly not.

INFORVATION PRIMISED I'N'R.EIEI;I]J:}E TO QUESITIONS LAID ON THE
TA

Tar HoxourasLe Me. H. M. PA EL (Ialustries ani Civil Supplies Sec.
retary) : Sir, I lay .on the. table ths i1ormation promised in reply, to question
No. 149, asked on the 21st March, 1945. ’

List of members of panels which the Honouradle Mr. H. M. Patel promised to lay on
the table of House in reply to Q. No. 149 on 21st March, 1945.

1.-Iron & Steel (Major) : ) P
(%) Sir Padamji Ginwala (Chairman) Director and Adviser, The Steel Corporation of Bengal,
(#%) Sir J.'J. Ghandy, General Manager, The Tata Iron and Steel Co.
(#%%) Mr. 8. M. Bashir, Direotor, Juggilal Kamalapat Iron & Stesl Comnpany Ltd. K
(v) Mr. Hain, Managing Direoctor, Braithwaite & Company.
(v) Mr. Frank Parr, Steel Commissioner to the Govt. of Igdia. . -

2.'Ifou&Snd(Minor): _ ) on, Supply Dopartment
‘() Rai Bahadur Aftab Rai (Chairman) Materials Economy O upply menb.
23) Me. Chiswell Jonos, Motol Bo Company, Hide Road, Kidderpore, Caloutta,
(s%1) Mr. N. N. Rakshit, National Iron & Steel Company, 4, Dalhousie Square, Caloutta.
($v) Mr. B. Viswanath, Lately of Mysore Iron &,le Co., Ltd., Govt. of Mysore,
(v) Mr. Baijnath Bajoria, M. L. A., 1.B, Halwagiya Road, Calcutta.
(v5) Mr. S. M. Bashir, Director, Juggilal Kamlapat .Iron & Steet Oo. Ltd., Cawnpore.
(vis) Mr. Ajaib Singh, Indian Stepl and Wire Produots, Tatanagar. .
(vsés) Mr. Rafl Butt. (Not yet accepted).
(%z) Dr. Venkat Rao (Not yet acoepted). R .
(z) Lt. Col. D. M. Reid. (Not yet accepted).
B B e L o Mill 23, Curzon Road, Now Delhi,
$) Sir-Shri-Ram (Chairman) Banker and Mill-owner, 22, n ow
82) Ml:. K:;n]mm amn (V.kil Directo! ) r, Tata Chemioals Ltd., Mithapur, Eathiawad.
(si3) Dr. M. 8. Patel, 0. 8. D. 1. & C. B.\Depaﬂ':ment.
' ' (499)
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() Mru Beshaneyoo, Director, The Mettur Chemical and ‘Industrial Corporation, Ltd,

(v) Mr. 8. G Shutry, Retd.,.Dir. of Industries Mysore, Sir Krishna Rao Road, Basavangudy
ore City.
(vs) Mc. P. R. Crerar, Director of Chemicals, D. G. 8.

4. Paper Pulp, Wood Pulp, Chemioals, Cotton, eto -
(s) Mr. M. L. Narasimha Iyengar (Chairman) Director of Industries, Mysore, Incharge of

per.
(#8) E E. Schoenberg, General Hu\nﬁr , Upper Indun Coupot Paper Mills, Lucknow.
{#%s) Mr. G. P. Birla, Orient Paper Mills, Calcutta. per

(%) Mr. Jagraj, Technical Director, Straw-Board Manufaot Co. Ltd. Sabsranpwr.
(v) o Mo Mr. Bhargsva, Pulp Section, Forest Reegarch Institute, ‘Dun.,
, (vs) Mr. Laiq Ali, Sirpur Paper Mills Ltd., Hyderabad (Decoan).
8. Sugar, Aloohol and Food Yeast :

! (s) SuShnRAm(Chnmun)Bmkoruullﬁllmr,Delhn
(i) Mr. R. C. Srivastava, Indian Central 8 Committee.
(¥6s) Mr. Lalohand Hirachand, President, I Bugar Mills Association.
(w) Mr. M. B. Amin, Alembio Chemical Worka .
(v) Mr. Vishnu Sah-y, I. C. 8.,'Sugar Controller to the Government of India.
(v¥) Mr. 8. M. Dhar, Development Commissioner, Bihar. -
{v4s) Dr. B. C. Guha Chief Technical Adviser, Food Department.
(v¥is) Mr. W. H. A. Webb, Bugar Expert of the Aluminium Phnt and Vessel Co., Ltd.,
~ United Kingdom. _

6. Refractories and Ceramscs :

- () Mr. N, G. Bhagat (Chairman), Bengal Potteries.
{#) Mr. K. B. Ben, Chief Chemist, Bird & Co.,
{#4%) Dr. H. K. Mitra, Refractorios Engineer, Tata Iron & Steel Company.
{(sv) -‘Mr. C. P. Shah, Bombay Pottery & Tile Works.
{v) Dr. Atmaram, Council of Scientific and Industnsl Research.
{v3) Mr, Krishen Singh, Ceramics Engmeer,

. Soaps and Oils :

(§) Mr. P. A. Narielwala (Chairman), Tata Oil Mills Ltd (Not yet sooopted)
(%) Mr. 8. G. Shastri, Retd. Director of Industries and Commerce, Govt. of Mysore.
(s4s) Mr. A. K. Menon, Retd. Superintgndent Kerala Soap Institute, Cuhout

($v) Mr. Shiv Dayal Kapoor, Krishha Kapoor and Co., Amritsar.

(v) .Dr. 8. 8. Solatore, Lakshminarayan Institute, ngpur

8. Paints and Varnishes :

(s) Mr.T.T. Krishnamachari, M. L. A. (Cha.u-mm) Busineseman, Madras.

(#) Mr. P. C, Chanda, President, Indian Paiiit Manufacturers Association.

(444) Mr. Hampson, Director, Paints & Gases, Directorate General of Supply.

() Mr. B. D. Gupta, The S8un Colour & Paints Manufacturing Co, Ltd., Jaxhnagar.

(v) Mr. F. H. Kemple, Director, Goodlas Mall (India) Ltd.

(v1) Dr. R. Bhattacharya, Deputy Director, Paints and Gases Directorate, Supply Depart.
ment. (Not yet accepted).

9. Electro-Chemical Industries

(3) 8irJ.C. 'Ghosh (Chaitman) Director, Indian Institute of Smonoe, Bangalore.

(#t) Dr. D. K. Ram Prasad, Hydro-electric Engineer, Gr;d Scheme, Government uf Bombay.

(sss) g{r CdKermeth Hall, Gbnm Manager, IndmnA.lu.muuum Co., Ltd.; 5, Council House
t. cutta. -

(iv) Dr. M. 8. Patel, O. 8. D. I.&C 8. Department.
(v) Mr, Kapil Ram Vakil, Tate Chemicals, Ltd. Mithapur, Kathiawad.
(vs) Mr. Parker, Alkali and Chemical Corporation, c/o. 1. C. I, (India) Ltd Qumway.
New Delhi.
10, S#lks

(5) Mr. N. Rama Reao (Chbairman)Mysore Silk Filatures Ltd.,T. Narastpur, Bm.gslorf
(és) Mr, 8. Peychasd, General Manager, Government 8ilk Fxlnmron Ko

(¢4s) Mr. H. Pullman, Msnager, Mysore Spun Silk Mills, Chennappatna (Mysore ute)

« (i) Mr. Rutnam, D. F. A., Supply.

(v) Mr. Bose, Specml Omcer, Bilk, Government of Benga.l

11, Cosr, Rope & Cordage : h

(§) Mr, Karunakarau (Ghurmsn),Momgmg Director, All Co., Ltd., Alleppey.

(#) Mr. W. G: Grant, M. L. A., Mesars. Aspinwall & Co., M(m Coast).
G#s) Mr. Rutnam, D. F. A,, Supp]y

. B
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(§) Mr.H. G. Misra (Chairman), Misra Hosiery Mills, Cawnpo

m)nﬁ. 1;. %‘ g;nded,hs“de.hi' Mfﬁhfaotuﬁnrg Syndicate, Ltd., Ludhiana. -

. A. K. Chow ) i N iati

") Betiaghata, c.hu;:.ry Bengal Hosiery Mmufutpmm Aseociation, 81, Talpukur Road,

: (Buo)znt{.l;Fsakhruddm, Mesars. Vallibhoy Kamruddin & Bons, 101, Abdul Rahman 84,
(v) Mr. Firth, Kesoram Cotton Mills Ltd., 5, Royal Exchange Place, Calout

(%) Mr. A. W, Tatlow, Cawnpore Woolen Mills, Cawnpore. » alousta.

13. Readymade Clothing :
(§) Mr. 8. Jajodie, Associated Agencies, 9, Mount Road, Madras.
() Mr. Khandke, Bhawoo Kashinath & Co., 83, Bhaudin 8t., Bombay No. 4.
(%) Mr. Wachel Molla, Wachel Molla and Sons, Dharrumtolls St., Calcutta.
(sv) Mr. Narendra Singh, Controller of Clothing, Factories, Lahore (Under D.G.8.).

14. Non-Ferrous Metal Industries : '
(§) Dr. A, H. Pandya (Chairman), D. G. M, P., Supply Department.
() Mr. A. Schwarte, Indian Smelting and Refining Coc, Ltd., Bombey.
“(¢45) Mr. R. H. Kamani, Kamani Metal Refinery and Metal Ifidustries, Calcutta.
() Dr. Malhotra, Metallurgist, B. B. & C. 1. Railway. . .
(v) “Mr, Motichand Saha, Motichar.d & Co., Bombay.

15. Leather &2 Leather Qoods :

(s) R;i gohcssdﬂr&ld Dass (Chairman), Supetintendent, Bengal Tanning Institute, Tangra,
. 0., utta. .

(.i_i) 8ir M. Balasundaram Naidu, Hide and 8kin Merchant, Ritherdon Road, Vipery, Madras,

(1) Mr. A. C. Inskip, General Manager, Cooper Allen & Co., Cawnpore. )

{w) Mr. Kaiser Ahmad, Hides & Skins Merchant, Sahcle Buildings, Horfiby Rd. Bombay.

{v) Mr. Bhool Chand, Dayalbagh Industries, Dayalbagh, Agra. .

(vt) Capt. P. 8. Chowdhury, Directorate General of Supply. .

'

16. Scientific Instruments :
(s) Dr. Meghnad Baha (Chairman), Caloutta University. . .
(%) Prof. G. R. Paranjpe, Royal Institute of Science, Bombay. (Not yet abcepted).
(#4s) Dr. Venkat Rao, Mesers. Powells Ltd., Bombay. .
(%0) Mr. Rafi Butt, Messrs. Ghulam’ Nabi & Sons, Lahore.
{v) Mr.A. Leor‘n , Mathematical Instruments Office, D. G. M. P. . (Not yet accepted).
{vs) Lt.-Col. D. .%'teid', Aest. Director of Armaments, War Department. (Not yet accep-
ted 4

). .
(v$8) Dr. P. N. Ghosh, University College of Bcience, Calcutta.

17. Light Chemical Industries : .

(#) Col. 8ir R. N. Chopra (Chairman), Dimcto‘t, Drug Research Laboratory, Kashmir.

() Dr. Hameed, Managing Director, Chemical, Industrial and Pharmaceutical Laboratory,
Ltd., Bombay.

(¢4¢) Dr. J.N. Ray, Director of Drugs and Dressings, Directorate General of Supply.

(sv) Mr. M. B. Amin, Alembic Chemical Works, Baroda.

(v) Mr. Adhikari, Bengal Chemical and Pharmaceutical Works, Calcutta. (Not yet
acoepted).

(ve) Dxﬁeflabi)b Hasan, Industrial Chemist, Hyderabad, State. (Not yet aocepted).

vit) Mr. Fielder, Shalimar Tar Products, Bombay.
ém‘s't)') Col. 8. 8. S’okhqy. Director of Hnﬁl’dne Institute, Parel, Bombay. (Net yet ac.

cepted).
(sx) Dxl‘). M\Zkherji, Biochemical Standardization Laboratory, Calentta. (Not yet accepted).

18. Glass : ,

. (§) Mr. 1. D. Varshney (Chairman), U. P. Glass Works, Bahjoi.
(#) Mr. D.N. Sen, New India Glass Works, Caloutta. .
(i%) Mz. P. Ogale of Ogale Glass Works. (Not yet accepted). )
{tv) Mr. Sridhar, Messrs, Bishamber Dyal Srinivas, Bangle Manufacturers, Firozabad.

(v) Mr. R. D. Chandorkar, Vijay Glass ‘Works, Mozgaon.

{v3) Dr. Atmaram, (D. 8. L R.).

%45) Dr. A. Nadel, O. 8. D., Glass. (D. G. S.z; B

«

19. Wool: .
() The Hon'ble Lala Ramsaran Das (Chairman), Member, Council of State. (Not yet ac-
septed). ndas, Indian Woollen Mills, Bombay, ’

'¢) Mr. Jiwandas Bhagwa C < ;
8:2) Mr. Vé’ R, Watt, Director British India Corporation. .

(év) Mr. 5. Ratnam, D. F. A. (Supply). Not vet o
Mr. J. 0. Lal, Diroctor, Wool, I. & C. 8. rtment. ot yet ac )

23) M;. A. K. Watal, Shree Ksram Bingh Woollen, Mills Ltd., Brinagar, %uhm\r
.
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20. SAsp-Building and Marine Engineering : . .
(8) 8ir B.-Rama Rao (€hairman), Chairman, Port Trust, Bombay.
(#4) Mr. M. A. Master, Scindia SteamNavigation Company, Bombay.
($¢¢) Mn. Henderson (D.G.8.R.) Supply Dapartment. (not yet accepted).
i&v) Mr. Taylor, Garden Reach Workshops Ltd., Caloutta. .
v) Sir Abdul Halim Ghagnavi, M. L. A.
(v8) Mr. Shivrattan Mohatta, Messrs.- Hormann and Mohatta, Lahore.

31. Industrial Plant and Machinery :

(§) Mr. G. L. Mehta (Chairman), 8cindia Steam Nawigation Co., Ltd,, Calcutta.
(¢5) Mr. K. K. Birla Birla Bros., Ltd., Calcutta. *
(s#s) Mr. 8. L. Kirloskar, Kirloskar Broe. Ltd., Kirloskarwadi.
(¢v) Brig. Cox, D. D. G. Armaments Production, Supply Deptt,
(v) Mr. Mulgaokar, Associated Cement Co., Ltd.. .
(vs) Mr. P. F. 8. Warren, Jessop and Co., Ltd.  (Not yet accepted). .
(vss) :rd.)&rnolongh, Chief Mining Engineer, Andrew Yule and Co.. Ltd. (N2t yet acceps
23. Machine Tools : A
{¢) 8ir Lakshmipathi Misra (Chairman) Member, Railway Board,
(ss) Bir Dhunijiah Cooper, Cooper Engineering Works, Satara.
(vis) Mr. 8. L. Kirloskar, Mesars. Kirloskar Bros., Ltd. (Not yet accepted).
- (s0) Mr. J. Hodkinson, Dy. M. T. C., Directorate General of Munitions Produstion.
. {v) Dr. 8eth, India Sewing Machine Co., Lahore.
(vs) Mr. Latif, Batala Engineering Co., Batala, Punjab.
(¢%) K. B. A. G. Khan, Dy. C. G. 1., M. G. O. Brapch, War Department.
23. Rayon and Mrtificial Silk : . - .
"(¢) Dr. Nazir Ahmad (Chairman) Director, Technical Laboratory, Indian Central Cofton
Committee. (Not yet ‘ooo?t.od). ) .
" 'echnjecal Director, M/S Poddar & Sons. (Not yet acoepted).
(¢ss) Mr. P. N, Sinha, Messrs. Birla Bros. (Not yet accepted). -
(w) Mr.M. P. Bhargava, Forest Research Institute, Dehra 1&N’oﬂ; yeot acoepted).
(¢) Mr.'Gautam Barabhai, Messrs. Ambelal Sarabhai & Sons. (Not yet accepted).
24. Plastics and Celluloid
(s) Dr.John Mathai (Chairman) Director, Messrs. Tata Sons Ltd. (Not yet ocoept::&. .
(¢8) Dr. 8¢ Siddiqui, Acting Director, Chemical Laboratories, Council of ntific In.
dustrial Research, Delhi. (Not yet -accepted). .
{$i¢) Mr. Akbar Fazhalbhoy, Messrs. Fazhalbhoy Ltd., (Not yet accepted).
(¢0v) Dr. M. S. Patel, Officer on Special Duty, I. & C. 8. Department. (Not yet accepted).
(v) Dr. 8. K. 8en, Director of Industries, Goverment of Bihar (Not yet accepted).
25. Light Engineering Industrice : ‘ :
($) Mr, B. M. Birla (Chairman) Messrs. Hindustan Motor Ltd.
(1) Mr. P. H. Krishna Rao, Deputy Controller General of Civil Supplies. (Not yeb accepted).
(+4) Mr. Kishen Chand, Kayee & Co., Ltd., Lahore. (Not yet acoepted).
(0) Dr. Wahid, Messrs. Feroz Sons Ltd., Lahore. (Not yet woeptaig.
(v) Mr. G. D. Naidu, Autoservices, Coimbatore. (Not yet avcepted).
(v¢) Mr. Sahai, Hindustan Bicyole Co., Ltd., Patna. (Not yet ted). .
(vis) Mr. Bishandas Basil, Ragho Engineering Works Ltd., Delhi. (Not yet accepted).
. (v##3) Col. R. C. Lyons, M. C., Chief Inspector of Armaments, Caloutta. (Not yet accepted).
(sz) Mr. 8. L. Kirloskar, Mesers. Kirloskar Bros., Ltd. (Not yet accepted). -

FINANCE BILL—contd.

TeE HoNouraBLE Sie JOGENDRA SINGH (Education, Health and Lands
- Member): Sir, I listened to the moving peroration of my friend the Honourable
Mr, Sapru. I am one with him as to the need of a national Government, but &
national Government can only come into being if all communities decide to work
together for a national Government. I heard the Deputy Leader of the Muslim
League in the other House expressingdn winged words his love for freedom and I
felt like saying in the words of an old song which says “ I want to be bappy but
1 cannot be happy unless I make you happy too ”. - '

Tae HoxourasLe Mz. HOSSAIN IMAM: Remember it !

. Texg HoNoUrABLE Si8 JOGENDRA SINGH : Th:ﬂ who want to be free they
cannot be free unless they make others free too. If all communities could work
together and make the first article of their faith * India firet *'and the second article
the maintaining and defending the integrity of India, they would then be nearer {0

-
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th> realisation of a nmational spirit and with it reap its fruit, national Government.

How oau a national Government function without a nation behind it $

Tas HoxourasL Me. HOSSAIN IMAM: Two Nations. .

. Tas HoNourasik Sie JOGENDRA SINGH: We the present meimbers of
the Governmont of India are told that we do not enjoy the confidenoe of either the
Muslim Lsague or the Congress. But there béhind the Muslim League and the
Congt:ess are millions of men who have given their lives and who, I am sure, would
not disown the present Governmoent or its programmme. We have been called the
drumm.-ar bojs of the Government. -It is often the drummer boys who lead the
a.:lva.nolmg. foroes forward and it may be that we may prove to be the harbingers of
a new India. .

Tae HoNouraBLE Me. HOSSAIN IMAM : Let us hope for that. ‘

Tar HoNouraBLE Stk JOGENDRA SINGH : I have alwdys been an optimist
an1 I have reason for my optimism. I have seen ochanges whiclr'I never anticipated
B0 years ago. I have seen the beginning of representative institutions. The oor-
respondence between Lords Mintd and Morley which led to the appointment of
Lorq Sinha reveals the endeavour these two statesmen had to make to secure the
admission of a single Indian to the Viceroy’s Cabinet. Then came Dyarchy and

marked another step in advancing India towards its goal. Now we have the 1935° _

Government of India Aet whigh provides for a fed®rated India and provincial auto-
nomy. What could Lord Linlithgow do when the Congress and the Muslim -League
and the Princes refused to work the federal part of the Act. He could have followed
ths example of the provinoes and administered India by the help of official Advisers,
but he took a wiser course and gave a majority of seats in his Cabinet to us to share
in the Govérnment in the most difficult days of the war. It is’true that'I and my
ocolleagues do not enjoy the franchise of any constituency, but it would be difficult
to deny that most of us would have seoured an glection if w - had been called upon
to do so. It may be that on political grounds our friends refuse to recognise our
representative character, but they cannot disown the programme which we have
initiated. ‘

. My own Department has worked out a programme for national education. The
programme for national health is under preparation and to which my friend the
Honourable Mr. Sapru is making a valuable contribution. The programme of
agriculture is already under way. - - '

. The Honourable Mr. Sapru drew pointed attention to the progress in increasin,
production that has been made in England but he knows that while England h
grasslands which can be put under the plough, we have to add to our area sunbaked
iands that thirst for water. In England, the area which is under ¢ultivation is a
fraction of the area that is under grasslands. Here, we have almost the entire
areas that could be cultivated under the plough and it was not possible to add.a
{arger area under the plough unless we could provide the necessary facilities of irri-
gation. Then again, if I may dwell for a moment on agricultural conditions, what
we need here is organisation to make our lands more productive by intensive agri-
culture.. There are only five means of deing 8o : preparing a seed bed by good plough.
ing ; providing good sced, which s not available at present in the country to meet
all our requirements of seed ; to provide manure ; and to provide irrigation. Above
all, we need men who are healthy and stronz, with a healthy, strong, bullock-power,
to get the best out of our land. '

Trk HoNourasLE M. SUSIL KUMAR ROY CHOWDHURY (West Bengal 3
Non-Muhammadan): you must give them .sufficient food. '

 Tus Hovourasre Sie JOGENDRA SINGH :  If we provide all these facilities,
we can increase our production from the land already under cultivation by about
50 per cent.

The Honourable Mr. Sapru ref - 1 to the programme of development which
the industrial panels are planning, and he said that the personnel of these panels
was not really representative. But my Honourable friend will admit that, if he
-was building a house, he would consult the best architects that are available. In
the matter of industrial development you have to rely on the experts who are familiar
with the industry about which they are called upon to give adnce‘

Al
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‘Tar HoxouraBLt Me. HOSSAIN IMAM : But not interested persons, Sir.

Tae HoNourasLe Sie JOGENDRA SINGH : * Interested persons have know-
ledge and experience of these things. It is necessary to get -their advice. And
when these plans and programmss are ready, I am sure_it will be given to this Honour-
able House tv see that they are carried out.

_ Our great need is organisation, and providing full-time employment for our
- population, - . . . .

Reference was made to the famine in cloth in Bengal and all over India. It is
true that there is scarcity of cloth at the present moment. But you cannot say
that the millowners have not played their part. I may mention in this connection
that I do not hold a single share in any mill or industry whatsoever. My interest
is in the development of industries and of agriculture. Our mills have produced
more than 4,800 million yards of cloth, in place of 3,700 yards which shey used to

roduce before. They have given millions of yards of yarn for handloom weaving.

erefore, the millowners haye d ne their best, and it is in helping the millowners

to produce more cloth that oWr cloth needs can be met. Their machines are getting

wora out. They want new machines, new power-looms, to produce more cloth.

But 5> far as the production of cloth is concerned, with their present means, I
may say that the mill-owners haveg, done their best. ‘

It is on the cottage industries side that we have done very little to develop them
e have all talked of cottage industries for years, but in my life-time I have seen no
rogress being made in the development of cottage industries. Take hand-spinning.
En the Punjab, when I was young, hand-spinning was most popular ; every evening,.
in one house or other, womenfolk gath:red and spun. The great Punjabi poet
Wares-Shah Jang talks of these meetings, and describes how girls of all classes and
communities met to have spinning matches. There they spun yarn of whieh they
_were proud, and which was woven ifito garments which their husbands and sons
wore, - Even today, in the Punjab, I know that when the cotton picking season is
on, thousands of women are busy for three months picking cotton. These thousands
of women could be employed in spinning also if facilities for it were available. Each
loom, I am told, can consume a quarter-bale of yarn per month, working ten hours.
There are about two lakhs looms working in the Punjab. That means, they cam
consume 52,000 bales of cotton a month. The need is for organising hand-spinning
and pit-loom weaving. I feel that we can promote this on a co-operative basis by
setting up spinning sheds where women coull go and spin and earn a cash wage.
The Honourable Mr. Patel the other day gave you the information that 11/16 staple
cotton cost about Rs. 400 per bale, clean cotton cost abeut 10 arnnas a pound, and
cloth made from it cost about Rs. 1-3-0 a pound. There is a margin of 9 annas a
1b. between the cotton and the cotton cloths. Therefore, there ought to be sufficient
margn available for the hand-spinners to attract them to this most profitable and
useful business, . |

In the matter of agriculture, education and health, the Central Government
has not a free hand. It depends largely on the cc-operation of the Provinces. All
that we can do from the Centre js to stimulate interest, to set up a target, to show

the way how that target can be attained, and ultimately provide funds for carrying -

out the scheme. I do not agree with the Honourable Mr. Gibbons that for the dura-
tion of the war we should concentrate in spending all we can in winning the war.
It is now time to develop all our industries, so that when war ends and the depression
comes we are able to provide employment for the labour that is going to be demobi-

But, Sir, the future of India depends on the communities coming together.
Our problem of the future is more economic than political. We have got to build u
s better standard of living. We have got to provide full-time employment for
our population. We have got to carry out our programme of national education
and national health. It is essential that there should be gonstitutional stability so
that the programme can be carried out withaut any delay, so that at the end of the
war there may be no depression but an era of prosperity. If I may hazard a personal
opinion, the time has come when all parties should join and work the 1938 Act for

(3
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the transitional petiod till all communities can come together and produce an agreed
constitution.. ' '

. Thore is on> more mastter I should like ta dwell on for a moment. You know,
Sir, that when our men go to other countries the one great objection that is raised
to their entry is that they lower the standard of the wages of those countries—~which
means that our wage standard is so low that other people are afraid that if we in-
filtrate we shal] only be the cause of making their own standard lower. It is, there-
fore, necessary to raise he wage structure and to maintain and improve the present
position of the agricultural produocer. The price of agrioultural produce has played
a part in improving the position of the agricultural producer and I cannot conoeal
my conviction that India’s development both in the field of agriculture and industry
depends on making the agricultural labour more productive and in fixing in money
value the prices of agricultural labour at a standard in parity with other countries.
Even from the political point of view it would be an advantage. Other countries
are refusing us admission, because our labour is so cheap. -

On the economio side, if we all join together in business—Hindus, Muslims, :
Sikhs and British business men—we can establish links which would strengthen the
spirit of partnership ard unity. I feel the Europeags Group in the Legislature has
a part to play, not te ocoupy a position of interested isolation, watohing their own
interests, but serving as centres for bringing the various parties and communities
together in the true interests of India and the Empire.

We agriculturists are used to prepare the seed bed for eowing the seed and waiting
till the crops gets ready to be harvested. In'the political field too, it is not by merely
asking or desiring that the results can be achieved, but by working for them. We
must work for transforming our communal loyalties into national loyalties and make
the best use of opportunities given to us to reach step by step the pinnacles
of power. Itisin this hope that I and my colleagues consented to take up our present
positions to serve our country to the best of our power and to make the way smooth
for those who follow us.

Tag HoxouraBLE SIR GOPALASWAMI AYYANGAR (Madras : Non-Muham-
madan) : Mr. Presideat, I do not propose t> makeé any lon ; speech in the course of
the debate on the Finance Bill. I should like to confine myself only to two or three
points which seem to me to desarve consideration in judging the merits of the Fin-
ance Bill which is now before the House. I do not wish to enter into a discussion
of quastioas of & gneral nature as to the right or the competence of those who are.
i1 seats of authority today to bs there. That is at present a thankless task for us
to eagage in. Waat I would coafine myself to ars only two or three points which
ariss 01 the Bill as it is and the financial ciroumstances which have given rise to the -
pl wing of this Bill befo: - the Houss for oconsideration.

Sir, when I was speaking during the gen ral disoussion on the. Bu Iget, I raised
one or tw> points on whioh I feol that I h ve not yet had a satisfactory answer,
The first thing I tried to make out was that the deficit on the revenue side had been
exaggerated anl in tryn; to prive that stateme it of mine I rot:erred to two very
im >ortant matters. On> was that rela‘in to the collections of income-tax «n the
“ pay-as-you-earn ’’ prinoiple. The secon 1 was the crediting to general revenues

" of recoveries from Commorcial Departmants in resp ot of goods.whlch are ohtained .
on the lend-lease basis. - With regard tothe first of these two points, my hon‘o_ura.blo
friend Sir Cyril Jones gave certain answeis in the course of Ins‘ ‘reply. T think hg
attempted to establish the position that the collections on the ** pay-as-you-earn
principle were in the nature of advanoe recoveries of tax which would become really
due on assessments made in the following year and that they are therefore being
rightly placed under the head “ Deposits *’ on the Ways and Means side of the Budget.
I have to join issue with him on this matter. With regard to this point I wish to
point out two oircumstanoes. " One is that I believe collections made on the same
basis in England are treated as tax recoveries in thg year in which the collections are
made. The second is that we have in our own income-tgx system an analogous
oollesion whioh:is treated as recovery of the tax in the year in whioh the collection
is made. What I rafer to:is the tax that is deductel at ths sourc> on salaries and
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@ rtain other items. - Though, of course, these ccllections are adjusted when final
assessm nts are made in the following year, they are treated as ccllecticns in the
yearin which the recoveries are made, and it is difffcul®or me to eee any distinction
between these collections and the oollecticns on the ‘‘ psy-as-; cu-earn-”’ principle,
If we 1ook at s-ction 18A of the 'necome-tax Act, under which this new system was
introduced, we shall find, Sir, in sub-section (1) (a) it is stated that :
$‘the Income-tax Officer require an assegsee to pay quarterly to the credit of the Central
Government an amount equal to oné-fourth of the income-tax and super-tax psyable on so much
. of moh income, ete. *' . - -

I refer to that as indicating that the Legislature meant it-as a tax. Th¢n, Sir,
in sub-section (10) (b), reference is made to this recovery as the recovery of a tax.

1t says :(—

ts 'yn‘ assemsee has sent under sub.section (2) or sub-section (3) an estimate or a Tevised

estimate of the tax payable by him, but does not pay any instalment in scoordance therewith

on the date or dates epecified in sub-section (1), he shall be deemed to be an assessce in default

in respect of such instalment or instalments ™. . ’

Then, Sir, in sub-section (11), we have practically the same language used in

goction 18A as is us:d in respect of deductions at scurce in section 18. _It says :—
 Any sum other than a penalty or interest paid by or recovered from an wh‘pnr-

suanoe of the provisions of this section shall be treated as a payment of tax in respect of the

income of the peﬂog whjch would be the previous year for an assessment for the financial year

next following, etc. ™.

That is exactly the same language as is used in section 18. My point is that if the
Legislature has treated it as a tax, we cannot by a mere acccunt device treat it as
a deposit. What is after all a deposit ? A deposit is something which is refundable,
¥ do not think it is ever contemplated that tletax that has been ecovered in the
current year on this principle is going to be refunded. The smount of it may be
adjusted when final assessments come to be made. I think, Sir, it was wrong to
have placed these collections under deposits.” They ought to havé been takcn to
revenue.

Tae HoNOoURABLE 81 CYRIL JONES | May I ask if the Honourable Member
draws a distinction between a refund and an adjustment against a liability ?

TeE HOoNOURABLE SIR. GOPALASWAMI AYYANGAR: Yes, I do. When
you put a deposit in a particular place and you expect that it should be paid back,
it is something different from yogguying something and taying that w' en final
accounts are made up any small difference might be adjusted either way. There
is certainly a very essential differencc between the two.

As regaris the lend-lease matter, the Honourable Sir Cyril Jores referred me to
an item of receipts under the Difence estimates. But we have no details of what
that item includes. It is possible that somc of the recoveries mace from Railways
on account of logomotives and wagons have been taken as credit in the Defence
estimates. But I am not sure, Sir, w! ether the %hole of that has been taken credit
for. Apart from that, I believe there are recoveries from other commercial depart-
ments. ¥ am only anxious to have information as to how much of such recoveries
have becn made from commercial departments and where a]l in the general revenue
accounts thosc amounts have been credited. I only wish to be sure that no portion
has been taken over to the non-revenue side of the Budget. i

Tre HoNouraBLz Sie CYRIL JONES : 1 think that might well be left to the
Auditor General.

Tare HoNoURABLE S1B GOPALASWAMI AYYANGAR : It may be left, but
I tiink as a-member of this House I am entitled to ask for information from the
Honourable the Finance Secretary. . o ,

Tae HoNooraBLE SIR. CYRIL JONES: The whole of the receipts are taken
to the receipts on the Defence side and the Auditor General sees that is done.

Tar HoNOURABLE §iB GOPALASWAMI AYYANGAR: That may be. At
least we must have the assurance that all those receipts from commercial depsrt-
ments have been credited on the revenue side. That is my point.

TaE HoxourgBLE S8 CYRIL JONES: They have been.
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"'g Tre_HoNoUrABLE Ste GOPALASWAMI AYYANGAR: Then, Sir, this
Finance Bill proposes to continue certain items of taxation which have been there
for some time and also proposes to make a few modifications and additions. T am
not anxious to dispute the merits of some of these items. For instance, I do not
propose to say anything on the increase that is proposed in the excise-and customs
duties on tobacco. But there are other things which-on the merits I think, are not
above criticism and if only on this occasion we had had an oppottunity of modifying
them it is possible that we might be able to persuade Government to drop some of
them. I would first refer to the three pies additional surcharge on income-tax on
incomes of slabs above Rs. 15,000. The total that is expected to be realised by this
suroharge is 4 crores. And against that we are losing about 23 crores. On the
proposal which is made I believe in the Income-tax Bill, where a distinction is pro-
posed to be made between earned and unearned income. The net increase in income-
tax is going to be about 1-25 crores. . Under Posts and Telegraphs, sundry items,
increase of rates on parcels and telephones and telegraphs, we expect another 1-36.
Apart from these, there are those somewhat extraordinary excises which were intro-
duced last year. They are not in this Finance Bill, but I think it is necessary for'me
to refer to them. I refer to the tax on betel nut. I believe the original estimate of
receipts under this item was about 2:10 crores. ‘The revised ‘estimate is about 1
crore and I do not know if the whole of this crore i - going to be realised. The excise
on coffee is expected to bring in only about 25 lakhs against an estimate of 30 lakhs
and the exoise on tea, I think, brings in about 2 crores. These small bits of taxation
“are justified on several grounds. With regard to the income-tax surcharge it is
sai ! that it is proposed as a compensation for loss on the introduction of the carned
and unearned income principle of taxation. Is it necessary that this increase should
. be put on and this small loss should be compensated ¢ If for instance the credit of
“the extra income-tax collected on the ‘* pay-as-you-earn ' system is properly credited
to revenue in the current year, it will reduce your deficit by about 50 crorcs at least
after making allowance for payments to provinces. The other reason that is ad-
vocated as'a justification is that these little items are broadening the basis of taxation
in this country. I am afraid, Sir, that the contention that the receipt of something
like 30 lakhs from coffee, 2 crores from tea and perhaps half or three-quarter crore
from betel nut, will broaden the basis of our taxation will hardly deceive a baby.

My position with regard to the Finance Bill is fairly clear and I tried to put .1'5
to the House last year. This Bill has come to us certified. What we are told is
“* Here is this Bill which I have recommended. If you pass it as it st.andg, I shall be
gracious enough to-assent to it and it will bécome an Act. If you don'’t pass it, I
will put my signature to it and it becomes an Act . That is what is placed before us
today. I am not interested in denying supplies to the Government as.a whole.
I recognise the fact that there must be a Government and that Government should
carry on and they must be given supplies so long as that Governmeht has got to
function. : S ’ _

But ocertainly, Sir, when 'a Finance Bill is brought before us aﬁ.d we are a8 &
Legislative Chamber asked to debate it and consider it, we shpulg be given an oppor-
tunity of improving it and removing defects which may exist in it and 8o on, but

_what we are told is “ Well, you pass it, or, if you don’t pass it, it will all the same
become law”. Now, I would suggest to the Government two alternative courses
. of action if we are to be given the consideration which as a House of the Central
- Legislature we are éntitled to. The first is that, when the Motion for Consideration
of thé Finance Bill was rejected in the other House and the Governor ereral decided
that it should be put before the Legislature in a recommended form, it is open to the
Government, I think, to ask for leave to introduce the recommended Bill in this
House. - It ocould according to the Rules be introduced in either House. Why was
it not put before us and why were we not given the opportunity to discuss it on the
merits without this bogey of certification hanging over our heads. That is one
alternative which the Government could have adopted. The second is that & num-
ber of demands were rejected by the other House and it was certainly open to the
“Governor General to declare that the grants that had been applied for and had been
srajected are mecessary for the discharge of his resg:nmbnhtxes and then the Gov- .
. ernor General in Council could act as if the demands had been assepted to. Well,
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I do not know if the declaration has yet been maie but I presume that the Finanoce
Bill is supposed to provide the funds necessary for the supplies that the Government
requires ; that it has been put before us on the footing that all the schemes on the
expenditure side of the Budget are to be gone through in all'their detail as originally
proposed. Now, Sir, that having been done, it is open to the Government, instead
of putting this House in this very awkward pqgition, to enact whatever additional
taxation they wanted by means of an Ordinance and to be done with it onoce and for
all, Why let us debate this Bill in this House ¥ We are unable to do anything with
the financial aspeots of this Bill. People have to indulge in speeches roving over
the whole field of administration. If you want us to consider the Fiance Bill on
‘its financial merits then you ought to give as the opportunity of proposing amend.
ments to the Bill. That opportunity has been denied to us, Sir. -

Tee HoNoURABLE THE PRESIDENT : Am I to understand that you suggest
that first leave should be obtained in this House to put in the Finance Bill in a re-
commended form and when that leave is given and the Bill is passed it should then
go back to the other House ? Is that your contention ?

g TBE HoNoURABLE StB GOPALASWAMI AYYANGAR : I do not follow you
ir. . :
TeE HoNoUurABLE THE PRESIDENT : I understood you to say that leave
. should first be asked for introducing the Finance Bill in a recommended form in
this House. Do you further contend that whether that leave is refused or whether
this leave is granted members here will modify the Finance Bill and then it should
go in a recommended form to the other House ?

- TeE HoNoURABLE SR GOPALASWAMI AYYANGAR : Well, Sir, it- depend
upon what this House does with a Bill when leave for introducing it has been given
I think, Sir, it is within the experience of Government that it is not likely that this
House is going to refuse leave to introduce this Bill. If that happens, they should
adopt with reference to the other House the same procedure that has been adoffted
towards this House on account of leave being refused in the other House. That

proocedure is open to them.

Tee HoNourarLe Mr. HOSSAIN IMAM: May I have the point olarified
- whether a recommended Bill can be amended.
THE HoNoURABLE THE PRESIDENT : It cannot be amended.
THE HoNOURABLE ME. HOSSAIN TMAM: The position is the same in regard
both dt; the certified and recommended forms. We are precluded from moving
-amendments. i

Tee HoNouraBLE THE PRESIDENT : The same is the case in both the re-
oommended as well as the certified form. They are immune from any amendmens
whatever under the proviso to section 67B.

Tae HoroumraBLE Sik GOPALASWAMI AYYANGAR: The point is this,
Sir, that if we may not be able to make the Government acoept any amendments
that may be proposed—for instanoe, even that proviso, I think, contemplates that
if we do make some changes and we further refuse to modify those ohanges in order
to bring the Bill into conformity with the recommended form—then they are at
liberty to take certain other action. That, I recollect, Sir; is the substance of the
proviso you refer to. . ' ) .

Now, what I say is this. The Government goes to the other House even after
the original Motion for Consideration has been rejected by it and even when it knows
that leave to introduce the recommended Bill is going td be rejected by the other
House. Then, with that rejection, they come to this House and tell us, * Well,
you pass it a8 it is ; or, if you don’t pass it, I shall put my signature to it ”’. ' Instead
of that is it not more in keeping with the prestige of tho Government to bring that
recommended Bill into this House and give us the opportunity to debate it—they
know they. can get it through this House—and when the Bill is passed by this House
take it to the other House ? .

Tar HoNouraBLY THY PRESIDENT : You will have to alter, the Governiment
of India Act.



¥'NANCE BILL B 509
Tae HoNoURABLE SIR GOPALASWAMI AYYANGAR : I do not know, S
That is my reading of section 67B and tho Rules of Busincss, Sir.

Tre HoNouraBLE Ms. P. N. SAPRU : I think, leave having been refused by
the other House, it was open to the Government to introduce the Finance Bill in

‘this House. N »
Tae HoNouraBLE MR. HOSSAIN IMAM: No, Sir. The Finance Bill t
be introduced ih the upper Chamber.” .- e

Tae HonourssLe THE PRESIDENT : This is an academic question and we
need not decide this question in view of the proviso to section 67B. '

‘Tee HoNoUrABLE St GOPALASWAMI AYYANGAR : I am quite aware of
the convention to which the Honourable Mr. Hossain Imam has referred, namely,
that it is not usual to introduce the Finance Bill in the upper House. I quite realise-
that but we have got to consider that we are called upon to deal with an extraordi--
nary situation and I say that in an extraordinary situation it is open to us to take-
our stand on the legal provisions of the Act and the rules framed under it and those-
!ega.l provisions, I say, Sir, do give the Government the liberty, the discretion, to
introduce a Bill, which has been rejegted in the pther House, in a recommended form:
—to agk for leave to introduce it— in this House. Then after we have passed it,
and it is bound to be passed in this House, you can take it to the other House and-
ask them to consider it. If they reject it, let them have the ignominy of the sig-
nature being put to the Bill in spite of their rejecting it. Why should we always-
mrry’ttlie baby ? That is the position, Sir, I would put to the Government in this
connection.

‘Sir, as a matter of fact this debate seems to me so unreal that I do not think'

I would ocoupy any more time of this House. .

TrE HoNouraBLE Mr. G. 8. MOTILAL (Bombay: Non-Muhammaden):
Sir, I rise to oppose the Finance Bill. This again is a certified measure and this
side of the House will oppose it tooth and nail, with all the vigour and with all the-
foroe that it can command. The reasons for the rejection of the Finance Bill in
the other House are obvious, and those reasons are of as much application in this-
House as in the other. The irony of the situation is that this House, composed as
it is, will attach its seal of approval to the Bill. But it can never be construed as
the approval of the people of India.

Sir, only last week thp External Affairs Secretary, speaking in this House,
referred us to the Dominion practice. Today, I should like to ask the Government
benches to act upon it here. Is there any Dominion where a Bill rejected by the
Lower House would be taken to the Uppéer House in which sit not the represen-
tatives of the people, but officials whose duty it is not to shape policies but to carry
out the policies of Government ? And, in addition, we have another bloc. If
the members of this bloc also were allowed freedom, if they were released from the
conventional shackles which are imposed upon them, I feel that many of them would
vote against the Bill. And what place have officials in voting upon money bills? This is-
a practice which should have been done away with longage, and should be done away
with even now by convention. For, unless the people’s representatives alone decide
the fate of the Bill, it will not be a Bill of the people. ¥ou are going to take money
from the people. The people refuse to give you this money, because they want a
change in the Government. They want a change in the system of government.
Any money now taken will be money taken without congtitqtlonal propriety being
observed. ~You may plead that it i according to the consitution—that, as the cons--
titution stands, it provides for this particular procedure. But_everybody will
realise in his heart of hearts that this constitution is wrong, that it requires to. be-:

iven the go-by, and the people Will consider only those votes which will be cast.
goin the elected side of the d:)use in favour of the Bill.

Tae HoNourasre TeB PRESIDENT : But if supplies are not given, how is
the Government to be carried on ? ) .

Tag HoNOURABLE Ma. G. S. MOTILAL : That is the very reason why supplies
are refused.
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TrE HoxourABLE THE PRESIDENT : Then the Honourable Member oon-
tends that there should - be a deadlock—no Government altogether ¥ That the Go-
vernment should ocease to function ?

Tae HoNouraBLE Me. G. S. MOTILAL: Yes, Sir. We definitely want that
‘this Government should cease to function. If we are given the choice betweén a -
-deadlock and an irresponsible, unpopular Government, we would prefer a deadlopk.

We want a ‘responsible, popular Government.

Trg HoxounasLE THE PRESIDENT : But what happens during the interval,
till the popular Government is formed ? .

Tae HoNOURABLE MR. G. 8. MOTILAL : As soon as the principle is accepted
those who are on the Executive Council will do as was done in England in the past-
It would become them to say :  We are unable to function. We do not want to fune.
tion. Therefore, a popular Government may be installed immediately ”’. And if that
popular Government cannot function, then only the question of ‘a deadlock would -
arise. I say it again, Sir, that if the choioe is between the present Government,
‘backed by official votes, and a deadlock, I would prefer a deadlock. :

8ir, I would divide my speech into two parts. I will first offer some remarks
-with regard to the financial transactions of the Government of India, and in the
-seoond part I will touch upon subjects of general interest whioh are relevant to the
-administration of the Government of India. The Honourable the Finance Member
in his speech said he had the satisfaction of having done his duty to this country,
-and he also claimed—and I think he was advised by the leader of one of the i
in the other House—that he should look to his conscience and derive satisfaction
from that. This claim is not a new claim. I have been reading the speeches of
the previous Finance Members as well, and T know of no Finance Mem ha.nng
-omitted to claim the credit and the kudos for having served India very well. An
if that credit were due in spite of the displeasure that my Honourable friend Mr.
$Bapru might have e , I would not have been deterred from expressing my app-
reciation. But, this claim has been made, and his conscience may have been satisfied ;
‘but I would respectfully suggest that one who serves a country should think of having
the certificate not only of himself but of the people of the country whom he serves.
“That should be the ambition, and if that ambition is not fulfilled, then he must
<consider himself & failure in that respect.

Tux HoNOURABLE St CYRIL JONES: He has had.it.
THeE HoNouraBLE Me. G. 8. MOTILAL: He may have had it. Satisfy
‘yourself,

Sir, every Finanoe Member has more or legs claimed that he has done yeoman
-service to India. I will take the leading features of the budget of the Finance
Member. His term of office has coincided with the currency of the war ; soon after
he took offiee, the war burst out. We are now nearing the end of the war and the
term of-his office is also about to expire. I think he will be happier and I will also

be happier if the war ends before he relinquishes his office. Let us consider the

12x0>x. outstanding features of his financial transactions. War must be financed. There
is no dispute about that proposition. How has it heen financed ¢ Has it been
financed in the best interests of the country ? Whether the country’s interests have
‘been taken into consideration as a Finance Member acting in his own country will do
is the test to apply. Taxation has gone up. It has gone up in other countries also
which are at war. The Finance Member’s contention is that India was not something
-apart from the globe. That also is correct. I also concede that India had to pay
for and to prepare for the defence of the country. Whether all this expenditure
“bas been made in the man1>r as it should have boen made is the point I should like to
-examine. The result of his financial policy is that Rs. 1,400 crores have today gone into
the sterling balances. “What do these' Rs. 1,400 orores represent ? They represent the
aid in goods which this country has rendered to the United Kingdom. It has been
admitted that by reason of these investments, there has been an inflation. What
was the way of meeting the inflation ¢ The Finance Member suggested that there
ar. two ways. One is to tax the peopl - and bring the money into Government coffers
-and the other is {p borrow so that the money goes back again into the hands of the



Governmeat, But I think, ir, there is a third method, and th:t is the proper
method. Th normal position is, if a country wants to borrow money, it goes to the-
lender country and says, ‘I shall borrow money in your currency ”’. But hero the
position ia reversed. It is the borrower’s currency in which you acoept these pay-
. ments. You give your goods in your currency and now you depend upon the
currency of the borrower country. . Supposing they take it into their head to depre-
ciate that currency. Then, will not India suffer to the extent that that currency
has depreciated ? The ordinary process is that the borrower should come to India:
and apply for loans in the Indian currency. That is what this very Government of
India, which is only a part of the British Government did. Whenever it wanted
to raise loans in the United Kingdom, it raised loans in the sterling currency and
_not in the rupee currency. It had rupee loans and sterling loans. England, as a
ocatholio creditor had control over its finances, and .its assets. The Indian loans
- were not unproductive. They were productive. Yet, claim was made not only
over the assets but also over the Government of this country. Sir, this is the third
way whioh the Government ought to have followed. What is happenning now ¥
How India is losing by this is another point which must be considered by every
Member of this House. When we asked what interest these Rs. 1,400 crores bore,
we got no answer. Looking up the proopedings of the House I find that the Honour.
able Mr. Kunzru, last year, suggested that India- was getting about 1§ per cent. or
1 per cent. A
Tee HoNouraBLE MR. HOSYAIN IMAM : Less than 1 per ocent.
+ TeE HoNOURABLE M=. G. S. MOTILAL: My Honourable friend Mr. Hossaim

Imam is not-yet speaking for the Government and I want Government to say that.
Howevor, I am grateful to him for giving me this small piece of information which
Goveramant has bean holding back all these years. More than 2 or 3 years ago I
sought this information through a question in this House and I got no answer. Ido
not exaotly remember the answer, but I was told, ‘“ What is all this hullobulo about?
India loses interest. That is all very well. But why should there be any hullobulo
about it ?** In ordinary days, when India wanted loans, India did not get them at less
than 3} or 4 per cent. Those were the days when money was cheap. People wanted to
invest in India. Today, in time of war, some reasonable interest India shou}d have
got. How much is India losing now ? If you take only 4 per cent. which any
countty should be prepared to consider as reasonable, is not India losing something
like Rs. 40 crores a year ¢ That is not accounted for in any way I want Govern-
ment to state clearly what the position is. On this particular.point the Finance
Member will have to satisfy the people before he wants a certificate from them.
The people want to know why India is losing interest on such alargesum. The war
is a very convenient excuse for them to cover all sins. For any information ?hat you
want from Government they bring in the security reasons and seems to say, ‘N:?thmg
can be said; your enemies will come to know ; are you not our enemies s,l'so ? T!:ey
* do ‘not say we are their eneries and we do not claim to be t_heu' enemies, -
because, after all, who is interested. more than the people of this -country in
the defence of this country ? The birds of passage are less interested
in the defence of this ocountry- than the people who live and have to
live in this country.- But if any Member of the Legislature asks 'fo’r
information even on a small matter, he is pompously told that this will harm Ipdm 8-
interests and hardly any enformation is afforded to this Legislature. Refgmng to
the Dollar Pool, we asked how much amount has beep t,.aken away from India. The
Indian i .vestors in the United States have had their investment. That was com-
mandeered and when questions. were asked how much that amount came t_,o,"thei'
said, * Do’not ask that; it is all sacreoy ; the enemy will come to know of it "', o
“fail to understand what ocould the enemy with it ? Is that information a gun
theensmy ? Does not the enemy know that the United States is giving all phat. it c‘ll:"’
and yet that information is denied to this House. But although. it is demied to this
House, I find that it isstated by no less a person than Mr. Stettinus ,who was ‘i-lio
lend-lease chief of the United States. A book has been published by him. He
has given a great deal of information in this book. It is no more secret mforma;?:.
I do not know whether it is available to the enemy or not, but it has thn
made available to the citizens of the United States and to s e
world. He has given graphical figures, Ie says from Marol, 1841 to June,
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1943 aircraft -of the value o 18 million dollars have been given to the
United Nations. Then foodstuffs to the value of 16 million dollars have been
‘giveninaid. Then tanks to the value of 12 million dollars have been given. Water-
craft to the extent of 10 millien dollars have been given to the fighting nations and
metals, motor vehicles, ordnance, petroleam products machinery and so on. But
this Government -8ays that all this informati- n must remain in a sealed book, and it
«oould give no information to the House, The only inference is that this Government
-does not treat thi:House properly and does not want to give it the information which
it could givewithout doing any disservice to the ‘cause of the United Nations. If
they deny it, it is because they lrave the power of doing so, which in any other coun-
try would be a serious affa'r. And yet the Finance Department wantsto come
before this House and olaim kudgs ' and also a oertificate from the people of this
.country which their representatives refuse to give. Government must realise that
‘they have given sufficient reason for so refusing. :

Another very interesting chart I find in this book, wherein is said fhat aid of
"800 million dollars has been given to the United Kingdom increasing from month
to month and year to year. It is a very interesting chart and after I finish my
-speech I_should like to pass it on to you or to any other member of
‘the: House who wants to have a look through it. Six hundred million
-dollars aid  was given to the United Kingdom, earlier and ‘he Soviet
Union, Africa, the Middle ,East, India, China, Australia, and New Zealand
.a's0 find a place. What the United States does is to give aid to these nations.
‘But at the same time it is not ignoring and neglecting its own interests. On another
‘page th re is a very interesting graph which shows that 88 per cent. of the war
. production th -y are using o) their ow : defence and 12 per cent. of their |} roduction

is given on lend-lease aid. Then, Sir, this is very interesting :—

“ The United States has put into Lend-Lease about twelve cents out of every dollar that we
"have spent to fight this war. By the middle of 1943 —two years and four months after Lend-
‘Lease the total cost of our Lend-Lease aid amounted to $12,900,000,000 * * *
“What does $ 12,900,000,000 of Lend:Lease by June 30th, 1943 actually mean in terms of fighting

strength **'? . .
Then the fighting strength is described as follows :— e

“ First of all, it means about thirteen thousand airplanes—a few hundred of our big four
“motar bombers, four thousand medium bombers, five thousand fighters, many trainers and spme
_military transport places. And it means also the spare parts-necessary to keep thése planes in
'the air, and many motora for airframes built in the factories of our allies. All this acoounts for
-close-to two billion dollars . _ ‘ .o
It is very interesting, but I shall not read more. ‘

- I will now refer to the question of India. A number of questions have been
asked in both Houses buf there has been one stereotyped reply over which we have
to sm:le just as it is given with.a smile. But we have to turn to the United States
to get the information. ‘This is what the book says about Lease-le d aid given to

dia.* . .

I “ The manpower, many of the raw materials, and the factories Were already in India. By
shipping from this country special types of machine tools and a few supplementary raw materisls,
production could be increased greatly. Of the half a billion dollars worth of Lend-Leasge go9ds
.shipped to India up to June 30th, 1943, one-ifth has been machinery, tools and metals for India's
-war production . . 3 - .

‘Half a billion dollars in Indian money werks out to about 200 - crorcs at Rs, 4 a
dollar or at Rs. 3 a dollar it comes to 150 crores. We want to know where all this
is spent. Is there any trace (f it in your speeches, in your budget figures { If not,
why not. Then, Sir, what has been given in return is also stated in this book.

¢ While this programme hasnot been as extensive as in the United Kingdom, Australia and
"New Zealand, .In(rin spent over ‘$ 50,000,000 up to June 30th, 1843, for our foroes "

On another page I find another56 million dollars were spent and given in reverse
lend-lease to the United States. But_all this is a sealed-book, a shrouded mystery.
‘And yet this Government will come and tell us “ We are entitled to the credit of
having managed your finances @8 best-as any man would havedone . I think,
‘Sir, Enzlisimen have an unlimited capacity for self-deception. Whatever-job they
_do, they do for somebody else. They say “ Whether you give me credit or mot,
1.am satisfied and | take'the credit to myself and that is enough for me”.

.
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Well, Sir, I think that every: member shouldget the information
. which he wants—I mean the members of this Legislature or such of them who are
‘not likely to give it to the enemy, I do not think anybody is likely to give it
to thewenemy. Government may select two, three or four persons from the Legis-
lature and then place the information before them. That is not what this Govern-
ment wants to do. Even about the so-called “Financial Settlement’, we are told
that there, is a Finangial Settlement. Where is that Financial Settle-
ment ! These Lend-Lease Agreements between the Usited  Kingdom
the U.8. Ag and the U.S.S.R.—taking all those who begin with
“U”; U -Kingdom, United States of America and the U.S8.8.R.;
all these three “U”s and S's—are also published in this book. But tho
Legislature which is interested and the people from whom money is asked because
they will pay—not the officials sitting bomd you—they, vho are asked to pay
and the representatives of the people are told these cannot be placed before them.
Only the other day I asked in a question whether a copy of it will be placed-in the
Library but was told ‘“ No ”’. I ask now ‘Will it at all be placed before any selected
number of members of the Legislature ? You have these publications. What -
are Government afraid of ? Why do they want to keep back this information
from the people. Wr are committed to war; we know-that waris there. We also know
that it is not only for our interest but-also for the interest of the demwocracies that
we have to fight. But let us bear our share and the share that shotd be borne
by the United Kingdom or other nations must be borne by them. Will you tell us
at all, which you have not done so far, how much bxpenditure has been incurred by
His Majesty’s Government in India ¢ My Honourable friend, Mr. Hcssain Imam,
says it has been stated in the other House. I think it was only stated by the. Honour-
able the Finance Member in his last speech and I was expecting to read those figures
in tho papers. I thought that the -Government instructions prevented
th> pipors from reporting that of that the matter was not considered of any
importance.

TEE HONOURABLE SR RAMUNRI MENON : They were reported.
Tae HoNoUrABLE St DAVID DEVADOSS : In the Statesman. °

Tag HoNQurABLE MR. G. S. MOTILAL : Well, if this information has been
placed before the public the Government have done the right thing now. They
should have given it earlier.

Sir, there are other matters to which I would like to refer very briefly. When
this question of the Defence charges was discussed I pointed "out the glaring instance
of the mischief and abuse of the Defence of India Rules being applied by the Pro-
vince of Sind in prohibiting the publication of Chapter 14 of the Satyarth Prakash.
The reply of the Laader of the House was most disappointing and the observation
of my Honourable friend, Mr. Hossain Imam, was more encouraging.

Tur HoNouraBLE SIR MAHOMED USMAN : It may be encouraging because
Mr. Hossain Imam’s body is in the Muslim League and his mind is with the Congress.

Tre HoNOURABLE MR. G. S. MOTILAL : Well, Sir, your mind also was with
the Congress. How far it has gone away from the Congress I do not know.

Tar HoNouraBLE Me. HOSSAIN IMAM: Onoce upon a.time !

Tae HoNourapLe St MAHOMED USMAN: I was never a Congressman.
TaE HoNourABLE THE PRESIDENT : Never mind please.
Tag HoNouRABLE MR. G. 8. MOTILAL: Then, Sir, I expected a more res-
- i -reply from the Government. .o ) o
pons'lll‘)ll; l?lpo%omnm S;e MAHOMED USMAN : When the Muslim religion is
being abused, do you think that the Government will tolerate it ¥ R
TeE HONOURABLE MR. G. 8. MOTILAL : That is exactly the point I want to
discuss. ‘ : _ )
May I draw your attention to what the late Sir Smgad Ahmad said becv;huse
Mr. Hossain Imhm spid the other day that he did not object to criticism. at
he wanted was “ rectitude ”, this was the word which he used. I endorse both these
-propositions. . What he meant by rectitude I think was that the author should have
geen a man of very great honour. On that point 1 shall'Yead some of the opinions

L
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expressed by very eminent man. This is what Sir Saiyad Ahmad said~about
him :— - B

* S8wami Dayanand Saraswati’s adherents look upon him as a devata (god) and vox;ily he®
deserves to be 8o loocked upon. He taught the worship of one Resplendent Formless God and of
none else besides. We were intimate with the late Swami and always revered him extremely-
He was sych a learned and good man that he merited veneration at the hands of followers of all
religions. He was & man whose equal is not to be found at this time in the whole of India. It
is the duty of every man to lament over his death because he was a peerless man **,

Well, Sir, another eminent Muslim ®

T HoNourABLE THE PRESIDENT : If you read all that stuff you will have
no time ‘for your speech on other matters.

Tae HoNOURABLE Mz. G. S. MOTILAL: I shall only read a fow of them.

, Tee HoNoURABLE MRr. HOSSAIN IMAM: They will take me some time too,

Sir, to reply. : '

Tae HoxoUraBLE M. Q. S. MOTILAL :. Mr. Rahimzada Safavi, the Minister
of Justice to the Government of Persia wrete thus about him :—

‘ Swami Dayanand Sarswati's valuable services in the cause of Hindu religion and uplif ¢
of his nation in the moral and social domains, are too great to be fully desoribed in sush a short
article. His commentary on the Vedas is & unique work by which he has illuetrated once more
the value of the great scriptures of ancient India *. . . .

" Tus HonouraBus Mr. P. N. SAPRU: On a point of order, 8ir. Swami
Dayanand’s high character is not in dispute. The question is whether the Defence
.of India Rule was rightly used in oonnection with the Satyarth Prakash
and this question oould be separated from that of the high oharacter of Swami

Dayanand.

~Tas HovouraBLe Mr. G. 8. MQTILAL: Mr. Hossain Imain talkad
about rectituder You were not here at the time.
Te® HoxoUrRABLE THE PRESIDENT : It was not about rectitude at all.

TaE HoNOURABLE MR. G. S. MOTILAR : The point was refetred to and there
fore I am also referring to it. :
Tae HoNouraBLe Me. HOSSAIN IMAM: What I said was that
the 14th chapter of the Satyarth Prakash was foul. It was anything but fair. .
TeE HoNOURABLE MR. G. S. MOTILAL : I think Mr. Hossain Imam should
Imit ‘ | - :
' Tee HoNouraBeE Me. HOSSAIN IMAM :- If the Honourable Member wishes
to make this' House an afena for fights I am not going to show my back.
Tee HoNouraBLE MR. G. 8. MOTILAL : Sir, this is what the late Maulana
Muhammad Ali— . ; : ’
Tre HoNouraBLe St MAHOMED USMAN: It is questions of this nature
that disturb the unity of India. : S

TaE HoyoumaBLE THE PRESIDENT : Quite so. ;

Tee HoxouvrasLe Mr. G. 8. MOTILAL: Well, Sir, thése are questions
of opinion. This is what the late Maulana Muhammad Ali said : — -

© % The Satyorth Prakash is the master.piece of Swami Dayananda who is regarded as a great
guru (preceptor) of the Aryas. No man is Kld by Aryas in such great esteem as Swami Days-
_nanda. They have the highast regard for him in the whole world. BSimilarly, they have the

test reepect for his master-piece—the Sasyarth Prakash—and regard it as a holy scripture.

g:. Government can proscribe it and face the disastrous consequences that would follow such
an unwise step. Why should the Government turn such & powerful organisation as that of .
Aryas into their enemies without any just cause ? . .
. In this way by giving expression to an unreasonable and- unneceesary desire the Hindu
Prees has been practically invited to carry on similar agitation for the prosoription of the holy
Quran .”’ . .
Then, Sir, there are others. Maulana Morad Ali Ajmeri gave exlfmssion to his
ideas about Swami Dayanand and the Satyarth Prakash in' the following glowing
terms :— : . .

‘ Great personalities like Swami Dayananda are not born in the world again and again-
Their memory will ever remain in the hearts and books not only of the Aryas but of Englib
tnen, Jews and Mahommedans alike till the dsy of judgmens. Bosides the Aryes, all nationsl
-will continue to be irrigat@d by this fountain of bemevolence (Satyorth Prakesh) till etornity

-

.
~
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I do not say that this is the view which is shared by every Mubhammadan., But
‘the Government has got to see whether their Act is being applied properly.
Tee HoNourasLk THE PRESIDENT : Why do you defend the Mahomadans 3
They are quite capable of looking after themselves.  * ¥

Tan HoNoURABLE Me. G. S. MOTILAL : Very well. Now, I shall read from
“the Instrument of Instructions to Governors to show what is the duty imposed on
the Governor. This is what the Instrument of Instructions provides :— - .
!* And generally our Governor shall do all that in him lies to maintain standards of good
administration ; to promote all measures making for moral, social and economic welfare and tend.
ing to fit all classes of the population to take their due share in vhe public Xfe and govern-
-ment of the Province ; and to secure amongst all olasses and creeds oo-operation, goodwill and
mutual respect for religious beliefs and sentiments . , -
By all means criticise that chapter. Rebut it. Controvert it. But in the name
. of war to come forward and deny liberty to any people is not right. Political liberty
is based on religious liberty ; it springs from religious liberty. I do not object to
your criticising any book, any literature. Of course it should be, as I said, in decent
language. But my Honourable friend Mr. Hossain Imam ‘says “ Foul ”. I say
it is nothing of that kind ; it is only sarcastic. That language he (Swami Dayanand)
applied to all ; not only for the Muslims but to Hindus also. Much stronger language
-has been wused in criticising the wrong beliefs and superstitions and ignorant ideas
. of the Hindus. It has been applied to Puranic ideas. He was not a person who
i was interested in denouncing any partioular religion. You may controvert this book.
{ You can reply to it. If'a reader wants to understand it, you should satisfy him. If
i he does not want to read a book, nobody goes and puts it into his hand. Even if it
' is put into his hand, he may not read it. Lot us have this in mind. Lot us not be
“carried away by impossible talk. The Government of India ought to be much
i more serious in this matter.

I have a few more points, and if you will allow mé——

‘ Tae HoNouraBLE THE PRESIDENT : The Honourable Member has already
spoken for 45 minutes. 4 N )
] Tee HoNOURABLE‘MR. G. 8. MOTILAL: Then I will close my speech.
8ir, I oppose the Finance Bill. . _

3 Tae HoNourABLE Mr. HOSSAIN IMAM (Bihar and Orissa : Mihimnidaa):
t Mr. President, what I had intended to do has baen rudely upset. I had no intention,
‘ Sir, of exposing to the world the great diffsrences which prevail bstWesa our two
| nations. But if my friends sitting on my right are desirous of makinz aa exhibition
 of it, I for one am not going to retire from the field.

i My Honourable friend brought forward a question ,v_vhic]a wa3 not ab al! germans
i to the discussion before the House. Hs hasdone an injastico to tho Muaslin, to ths
- Government, to the Hindus, to tho Sikhs, and to 'hlmsal_f. It is a woll-kaowa faot

that the first odition of the Satyarth Prakash did not coatain morethan taa ohapters
“and all the later chapters which have boen included have baen incladed only after,
: the 1875 edition. It is a well known fact that the language of the first tan phaptersd
“ and of the later chapters differs greatly. It is a well known fact that even in subse-
¢ quent editions published in the Punjab these chapters have been exoluded.

L ir. when we are discussing somsthing, it is nocessary that we should understand
“»Wha,tswev;,hr: discussing. Possession of that book, even with thoss dirty ohapters,
_is not prohibited in Sind. The bringing into Sind of books containing those chapters
.i8 not prohibited. The only thing which has basn prohibited is Pubhoat:o:x-—-m‘aa.n-
" ing thereby the printing of certain chapters—in one corner of India. Does that moan
_interference with their religious liberty ? (The Honourable Mr. G. S. Motilal:
Yes.) If that is interference with religious liberty, what do you say of the cases where
wo have been forbidden from offering our saorifices f In the Monghyr district of
Bihar—my Honourable friend Rai Bahadur Mahtha w@l bear me out—aeotion 144,
> which had never been nsed for more than 60 days, was extended to six months, and
:?’fa,fserwa,rds to ‘one year, in one locality, by the Congress Ministry. Was that not
.interference with religion ? ] .
. Tgs HoNoumaBLE Mz, G. S. MOTILAL: I do not kaow what tha oiroum
p tanoes were.
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i Tre HoNOURABLE MR, HOSSAIN IMAM : Mr. President, it is very easy to wax-
eloquent on the privileges of demooracy. But democracy also implies that there
must be something of decency in what we do. The rights and privileges of all must
be sacred. The majority and the minority—both have a place ina demociacy.
' (Interruptitn )  Mr. President, as my Honourable friend Rai Bahadur Mahtha has
pointed out, all these are petty matters, matters not germane to the discussion of the
Finance Bill. (Interruption.) -

. Tag HoNourasLB THE PRESIDENT : The Henourable Member should address
the Chair.

Tee HoNourapLs Mr. HOSSAIN IMAM: I am replying to the questions °

which my Honourable friend put— -

~  Tae HoNourasLE THE PRESIDENT : Do not take notioe of those questions.

Tag HoNOURABLE Mr. HOSSAIN IMAM: Sir, if the Honourable Members .
are anxious to perpetrate the slavery of India, they are welcome to bring forward such
tons. Butifthcyareintheleaatamimtohaoetheblaaingoflibeﬂy,theyahould
atkasthamamemughtokeeptkaepeuynudcréintheplaoewhichﬂwydeaem.
I should like to apologise to the Honourable the Finance Secretary for
having opened my speech on the Finance Bill with thmdlgrgsslon
Sir, it has been my custom and habit to discuss financial matters more than to
ventilate grievances. This year, however, I shall have to make & compromise.
‘Neither shall I be able to do what I have been doing always, nor shall I be able to
follow in the footsteps of my other colleagues of the two ‘Houses and ooncentrate
entirely on the political and economic situation ; 1 shall say a few words on all these
subjects. I had complained during the last budget as well as during this budget of
the laxity of financial controls, and as an instance I wish to refer to one fact. 1
should have thought that in the Explanatory Memorandum,—(suggestions for im-
provement of which and modifications in which were invited by the Honourable the
TFinance Secretary when we were discussing the budget)—an expenditure of 2 87
crores in excess of the budget was an item which did call for some explanation. The
Posts and Telegraphs Department of my Honourable friend the Leader of the House
had exceeded its limit by Rs.2-87 crores without a word in justification or in ex-
planation of this excess being given either by the Finance Member or by the Finance .
Secretary. Sir, this House has the disadvantage that it does not get the opportu-
nities and occasions to discuss the expenditure and income of the Government
- which the-other House gets. The other House has three opportunities—general
discussion of the budget, then cut motions, then supplementary demands—when
each new item of expenditure can be discussed. This House, Sir, is denied those
rights. Looking at the composition which wag so severely attacked by one of my
Honourable friends it seems to be justified.

} .
Tre HoNouraBLE THE PRESIDENT : You know that is the state of things
all over the wotld in the Upper House.

Tax HoNoURABLE Me. HOSSAIN IMAM : Mr. President, there is the Upper
“House, for instance, in the U. 8.A. where there is not a single nominated element’
1t is only in the British Empire that you find both extremes entirely elected member

- ghip and entirely nominated membership. The House of Lords heads the
Jist of those who come without any sanction from the people, and as such Eng-
land has always remained a citadel of conservatism and of oppositiori to advance.

1 was also surprisedhat the Honourable the Finance Secretary has hben rather
stingy to his own Departments. The Income-tax Department was & Deipartment
which was collecting a certain amount of revenue from & certain number of persons.
1 am very much indebted to the Honourable the Finance Secretary for all the in-
formation which he has given.us. In the year when we had the lowest income 1D
recent times, i.e., in 1837-38, we had an income from income-tax of Rs. 14,68 lakbs. |
We spent Rs. 75 lakhs to.collect it, which gives a percentage of something like 5 |
per cent. The Finance Secretary has now budgeted for a collection of Ra. 167.21 |
Iakhs and an expenditure of Re. 1,21 lakhs, with the result that the incidence of
collection charge is reduced from 5 per cent. to 7 per cent. Does that show that

e N .
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there is vigilance and that everything is being done to collect all the money that it 1§
possible to collect ? They are trying to fight inflation by collecting moyneys ﬁ-tc;n:i:
even the small holders, the petty people. A high degree of persuasios, which is
tantamount coercion is to be used for ocollecting money for National' Savings
Certificates. But a laxity and a laissez faire attitude is adopted where people with
large incomes are concerned. I have known cases where even assessment of 1940-41
is still pending. A question was asked in this House and the Honourable the
Finance Secretary replied—I have been u -able to trace that question today—which
did show that there were a large number of assessments in arrears. This shows that
the Department is not expanding as it should. I would cite in comparison the case
of Salt Revenue, just to show how the cost has risen on normal account due to pay-
ment of dearness allowance and other changes. The work of Silt Department.
has not, increased. Yet, its expenditure has in the same comparable period, i.e.,
1937-38 and 1845-46, has gone up from Rs. 106 lakhs to Rs. 131'lakhs. The income
has increased only by 12 per cent. probably due to increased rate of taxation. The
*quantum of salt has not increased much. "There is an increase of 24 per cent. in
expenses due to normal operations of increased living costs or dearness allowance.
Compare that with the amount you are spending on the income-tax collection.

Another instance, Sir, is regarding expendityre on Audit. The total disburse- .
ment of the Government of India in 1938-39, which was the last pre-war year, was
something of the order of Rs. 80 crores. Then we were spending Rs. 99 lakhs in
auditing that expenditure of Rs. 80 crores. Now we are expected to spend the
pxs,gmﬁoent sum of Rs. 1,32 lakhs to audit a turn over—you see the difference ; it
is not only the income but it includes the expenditure as well—of the order of about
Rs. 12,00 to Rs. 13,00 crores or more. I think I am giving a conservative estimate.
8o, Sir, the expenditure on audit has not kept pace, with the result that audst is not being
done in the manner in which and the scale at which it ought to be carried on. The other
peopleswho have come in for the stinginess of the Finance Department are the menial
staff. Their concessions and allowances must be reduced because they would amount
to such a large sum as a few lakhs !! But Departments like Broadcasting can spend
anything they like because they have the excuse of the war to put forward and
under that guise they can do anything they: like.

I would again remind the Honourable Member of a very very small point but
as I have been on it for 2 years, I would not like to leave it now. I refer to the
Opium head. I am afraid, Sir, that there is some indirect help involved to England
in that head. The prices which are being charged to England for our produce are
not economio. I will leave it at that for him to examine whether my charge is
correct or not. I find that every year a Department which was pdying us a revenue
of Rs. 60 to Rs. 70.Jakhs is now run on a deficit. Continuously for three years there
has been a deficit which is going to continue. The previous year, the current year
and the Budget year are all deficit years.

I had asked a question on small savings. It is strange, Sir, that this Govern-
ment, unrepresentative and unanswerable to the people as it is, s"ould use methods
which are anything but fair. I would remind you, Sir, that the amount of small savings
before the war and after the war with all their coercion has not materially changed.
I refer my Honourable friend to page 13 of the Explanatory Memorandum. In
1938-39 the amount of small savings deposited with the Governiment was 141 crores
and the revised estimate for the current year is 157 crores—an increase of 16 crores
only has been brought about by their coercive methods. They have on the one hand-
reduced the rate of interest allowed on savings bank deposit and post office cash
cortificates. If they really wanted money, what was there to preven* them from
increasing these two rates of interest ? That would have made it attractive and
brought in money. If their intention was to’make everyone reali-e the gmghhr_ness
of this Government and the ability of this unrepresentative, undemocratic, Indian-
ised Government, then it is all right. They arehaving & good advertisement in the
countryside of the great war efforts which are being contributed by the Indian ele-
.ment in the Executive Council. An increase of the paltry sum of 16 crores has been
brought about in all these years—it is not one year, Sir. They have made it ro
unattractive that there has been a great deterioration in the cash certificates deposit.-
It has fallen from 59 crores to 35 crores., I do not like to labour th.e point. Iwould

leave it at that.



518 OOUNOCIL OF STATH [20TH Mar. 1045

[Mr. Hossain Imam.]

Then, Sir, I have soms grievances against the Finance Department for having
continue] to take loan money on long term at even the cheap. rate of interest which
prevails in India. The Honourable Member is well aware that if he were to go into
the market for a 5-year bond, he could get accommodation at 86 per cent. of what he
.is paying now. But he does not go. The original plan was that as the loan matures
we will have people purchasing sterling and thereby paying in rupees, and by that
means we will be clearing our sterling blocks as well as liquidating our loans. But
what is thé utility of taking money at 3 per cent. and re-investing it in United King-
dom Treasury Bills at the magnificent rate of 16 shillings to £100, whioh is the average
rate which we get from the Treasury Bills of the United Kingdom ¢ An Honourable
Member put some questions on this subject. The British Government, js very clever,
it pays us back every penny which it owes to us in sterling. The amount is not
held over and the British Government is not indebted to the Government of India.
That is a complete misunderstanding of the situation. What happens is that tH®
Government of India recives payment in cash in sterling in England. We cannot
get back that money because it i3 neither bullion nor gold standard money, it is a °
managed currency. Therefore it is no good bringing it to India. You have to
re-invest it in England. We reinvest jt at 16 shillings or about 14 annas per cent.
jpor annum and we are paying 48 annas, In this transaction His Majesty’s Govern-

ont by refusing to take loans in India from the ordinary market, pockets this
difference batween the rate at which accommodation is available to us and the rate
at which we make acoommodation available to H. M. G. There is no compulsion
o invest in sterling Treasury Bills; they would welcoms if we kept it as a deposit
t call or as a poriod depesit with the Bank of England. But in this transaction we
re losing evaery year a sum which is not far short of 12 crores. I arrive at this 12
rores by deducting from th total interest paid by India the profits receiwed from
the Roserve Bank and normal interest payment, for after all the profit comes to us
through the Reserve Bank of India. -

“ There is one small item. I do not think it is very important ; but. I will just
remind him of the condition. In the incom> under Currency and Mint in which
t1is incoms from the Reserve Bank of 10 crores i3 included, I came across another
statemant, which is item 3 an1 if he will look at the statemsnts for the last 3 years,
he will find that there has been a continued under-estimate on this head. In the
2 years for which I have got the accounts, 1942-43 and 1943-44, I find that he had
budgete 1 for an incoms of 91 - 81,000 and the actual realigation was 1 orore and 78
lakhs. In spite of that this year he has budzeted for an income which is of the
sameorder as the past years, rather less than revised. -

Tae HoNouraBLE Sz CYRIL JONES : I should like to explain that in the
case of an institution like the Reserve Bank whoso shares it is not desirable should
be subject to speculative influences, we always repeat th> revised estimate for one
year as the anticipated profits for the next year.

TaE HoNoUraBLE MR, HOSSAIN IMAM : Although you know full well that
the income is likely to be increased by 25 if not by 40 per cent. ¢

TrE HoNouraBLE SiB CYRIL JONES : It is a convention, whetlier we knew
that it is going to be increased or decreased. .

.Tae HoNourABLE MR. HOSSAIN IMAM : It will not be wise finance to go on
estimating for th> income when you know that it is going to ba reduced, in.spite of
the fact that it may cause a slump in the prices. Perhaps that is the reason why the
pricas are not different from what they were ; they are still 135 for Rs. 100 share.
Th> market is wiser and is not to be deluded by your facts.

Tae HonouraBLE Sik CYRIL JONES: This is a convention in the publio
interest. . : ’
Tae HoNouraBLE Me. HOSSAIN IMAM: A convention that has outlived
its utility.

I would also as’« him as a measura of improvement in the st1tistios that actual
figures of corporation and income-tax collections shouli be given in a detailed form.



FINANCE BILL 519

We only get the lump sum in the statement of income in Statement 1. Wedo
not get the details of the actual receipts and we have to wait till November when the
accounts are published to get those figures. It would kelp us if we received that
snformation because I am certain that up to 31st March 1944 the contribution made
by the Railways and the Posts and Telegraph Department was greater than
all the Excess Profits Taxes paid by all the yndustries of India. On the
one side you have the State commercial concerns and their payment
of excess profits, not Excess Profits Tax. Tkere is all the world of difference
between the two. That is a contribution by the commercial Departments
without increasing ‘their charges zro rata to the increased charges made
by the industries. For instance, the Department over which my Horourable
friend, Mr. Patel, presides—the textiles. Their irdex numler is abcut 2C0
if you take the August® 1939 as the basis. Now what is the figure of
rise in railway fares—ncthing more than 12 to 15 per cent. The Posts
and Telegraph Department, Sir, have not increascd their charges by anything
like 25 per cent. and yet without these burdens cn the consumer the State
monopoly is able to make this handsome contribution. In that light, Sir, I welcome
the statement made by the Honourable the Finance Member at the conclusion of
Part T of his speech, which, Sir, is worth being read and read over again and again :—

““1 feel that perhaps insufficient attention has hitherto been paid to the question whether
it would not be advisable to extond State ownership of industries as a source of additional re- -
venue. It may well be that in the future the State may find it necessary to nationalise certain
industries—especially those with large possibilities of expansion—in order that it may h:ve at
ite disposal additional sources of income for the sustenance of national well-being as & whole **.

Some of my friends, Sir, were rather suspicious of this statement of the Honour-
able the Finance Member. My Honourable friend, Mr. Sapiu, characterised it as
* intriguing >’ and he went on to say, Sir, that the Government of India will become
independent of the legislative control ; as if the Government was ever, or is even now,
subject to the control or direction of the Legislatyre. Why dream about things
When you have democracy you can fully trust thé people whem you place on the
Treasury Benches because they will be your own representatives. It is simply an
* idle argument to rebuy a case which is otherwise irrebutéable. The need, the neces-
sity and urgency, of the State entering the industrial field as a source of revenue is
undeniable and irrebuttable. I had forgotten the very great head of income, I
mean the very beneficial head of income, ¢.e., irrigation.. Irrigation is a source gf
income to the country, to the people, and to the Government. All benefit from it
because it is a State monopoly, and while I am on the subject of irrigation, I regret
to find that the Policy Committee on Post-war development of eleotricity does not
oontain a single representative of agriculture. It does not contain a single represent.
ative of public opinion. It is a solitary Committce which is manned almost entirely
by ex-officials of the Govérnment. s b! | | o

id, Sir, that the Government of India’s finances are becoming more
and }ng:t:l czar'nplicated. In the past, Sir, we used to have only the interest beamig.
liabilities of the Government of India shown in the Explanatory Memorandum. dt
was quite correct, because at that time that was all with which we were cqr!cgm; .
Now crores and crores of rupees are being held as non-mterest bearing liabilities gr
different funds under different heads, fcr instance, all the recoveries underRt. l(:
Department presided over by my Honovrable friend Mr. N. R. Pil'ai—War Ris

partm F i iabili i date for the funds standirg to its
Insurance. What is the liability at any given date for I to it
credit. We will have to find it out. I want such items to be incorporatec 'n t eta
acoounts and the Explanatory Memorandum should contain another statcmen
giving non-interest bearing obligations of the Goverr.ment of ixlldlfa: 4 sir Gonal

ir. a reference was made, I think, by my Honoura e friend Sir Gopala-

swal'lr‘llilelgirysfn’gar about the lend-lease goods receipts. I also, Sir, :m anxclous I"I l:;:
the sale proceeds of lend-lease goods sho:id bpt:gosv;ﬂ lﬁug{:ggg%e?;ncg é;pendi-
they are hidden along with very many other1 B 0 opores o Defonoe—’
ture. Instead of it being budgete_d—that o e spenth v Rs. 20 cfores have been
we are told that the expenditure is l}.s. 480 crores and t .at s’:[‘h TS wrong
recovered from an income oollected in the Defence Services. That, Sir,
method. It fails to raise the moral credit to which we are ;:lt'fsﬂ:gt t;‘-(:-v:h?‘:;ffe‘tlg? o}
high expenditure on the defence of the British Empire.

1PrM,
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India that the money 18 being spent. I think both sides should agree to call a‘spade a
spade and there i3 no shame sn admitiing that the expenditure incurred is for the safely
of the British Empire. 1 am not going to dilate on the subject. I just mention,
Sir, the need for its being shown under the head of receipts collected for the war and
rot.as a receipt of the War Department. It only means a book transaction whether
itshould be shown under one head or under another head. If you show up in the
other head you will by that mea s inoreade the war expenditure and it is in order to
show a smaller incidence of war costs that the Finanoce Department has sanctioned
that method. _

. 1, Sir, also like to refer to a question which is intimately connected with the

post-war planning of the Provinces. The Provinoces, Sir, have run away with the
idea—and that idea has been given by the Centre itself—that they are likely to get
as alms or bakhsheesh a sum of Rs. 500 crores in the first five years of the war. Every
Province is planning on that basis. The promise was no doubt made by the Honour-
able the Finanoe Member but the words which he used—I had heard those words—
were so guarded and dependent on certain eventualities the happening of which
‘was itself problematic that it would be foolish for hopes to be bm'ﬁ on the likelihood
of a surplus of that order being available to the Central Government in post-war
years. No one realises it better than the Finance Department that after the war
the rate of expenditure is not bound ta fall.  After the war, unemployment is in-
evitable ; after the war, the scale of profits which are now being made by the indus-
tries cannot be maintained ; after the war, the expenditure on the Defence Depart-
ment will not fall all of a sudden—it will take months and years to bring about an
ordered demobilisation of the defence personnel. On what basis are you building
up and giving false hopes to the Provinees that there is a likelihood of Rs. 500 crotes
being available to the Centre out of the surplus under Revenue heads to be distributed
to the Provinoes ? T therefore wish the Finanoe Department would clarify the point.
If my surmises are wrong, let them' confirm the promise which: they have made.
If my surmises are right, it is time that the Provinoces were warned that in the cir-
oumstances in which we are Mving, it is not possible to continue to give the hel
which was thought likely. :

And that is dependent on that fundamental issue of allocation of war expenditure
and if you will permit me, I will take at least 15 minutes. -

Tre HoNourABLE SiR MAHOMED USMAN: The Honourable Member may
speak of something more interesting than all this. )

Ter HoNouraBLE Mr. HOSSAIN IMAM: I have more interesting material
to give.

ngmn HoxourasLe THE PRESIDENT : Please summarise as much as you can.

Tae HoXouraBLE Me. HOSSAIN IMAM : I am coming to the piace de resis-
tance. i
Sir, I was refetring to the distribution, or, as I would call it, the unjust distri-
bution of war costse. Much has been made by Government of something which
should not have been made much of. The Finanoe Department has taken shelter
by stating that the Commandgr-in-Chief has fixed oertain ceilings under oertain
rules. It requires explanation how' those rules are worked. The ceilings are nb
doubt fixed by His Excellency the Commander-in-Chief. Buf what is the ocom-
position of the oeiling so fixed ¥ How many shall be European personnel and how
many Indian, is not dictated by His Excellency the Commander-in-Chief. And
I say it~with full authority. I am prepared to have a denial, if a denial is possible,
from His Excellency the Commander-in-Chief. The composition is dictated by
the Army Counocil, not 'by G.H.Q. of India but by the Supreme Headquarters.
We heard in reply to some of our questions that coal intended for Ceylon found its
way to Italy and Spain. Similarly, the stationing of white and brown foroes is not
decided by His Excellency the Commander-in-Chief. And we all know the great
difference between the oost of a British unit and the cost of an Indian unit. We
get raw stuff recruited from England. Directly it is recruited in England,. it is
sent over to us to gain experience. And our veterans fight on frontiers other than
their own. And it is said that the oeiling has been fixed by His Excellency the
Commander-in-Chief and therefore there is no reason to complain. But is that the
whole truth ? That wonderful piece of draftsmanship, the agreement with His
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Majesty’s Government, is so pliant that it can never be broken. It oan be stretched
to any limit. The sky is the limit. You ocan*bring in anything and everythigg

.under it. And yet, when we the representatives of the people complain against it,

it is said that we are against the war effort, that we are out to allow the enemy to °
come into the country.
ho sl{ asll(ri, 8ir, would any trustee be angry if the ward, on attaining majority, asks that
ould render accounts ? I can understand that reasons of military security may
revent the publication of the results of day-to-day affairs. But what harm would have .
appened if, a8 was suggested in the other House and even in this House, that a 6om.-
mittee of Jeaders should be formed to examine all past transactions had been accepted.
If thq Finanoce Department,is unable to agree to that suggestion, that shows that
there is something which cannot see the light of day. Yet I do not blame the Fin.-
ance Department. The Honourable the Finance Member, in his reply to the dobate
on the Finance Bill in the other House, to which I was myself a witness, rightly
remarked that in no country would the Chanoellor of the Exchequer be able to fix a
limit to the strength of the army of a country at war. It is, of course, for the War
Department to diotate. But he forgot the essential factor—the great difference
that there is between this country and all the rest of the Allied Nations who are
independent nations. They take decisions on merits and on the facts as they are and
on the basis of resources aathey exist. Here, you have a dictator sitting outside the
country, not subject to our control, not even visible to us. For there is always the purdah
of the Finance Department and the War Department standing in the way and hiding the
hideous face of the dictator, the Army Council. For, after all, on what basis does
His Excellency the Commander-in-Chief place his ceiling ? On the facts presented
to him a< to conditions outside India, as to the potentialities of enemy action, and
so on. He is, in this respect, bound to be guided, as a military man, by the facts
as they are presented. It would be unjust for him to brush aside the visual present-
ation of the facts given by the Army Council. Why blame him ? -
We have before us the example of Egypt and El-Alamein. Half of Egypt was
over-run by the Italian foroes. It was the British and Indian troops which saved
t. But how much was contributed by Egypt towards the cost of the defence
of that country ¢ Nothing. And how great is our contribution towards the safety
and conquest of other countries, will be apparent from the reciprocal aid which we
are giving to America. In the American records we find the figures of despateh of
aid. In the Indian figures you get the receipts and in' between the two,—there is many
a slip between theoup and the lip. Ships have been sunk. Enemy action is responsi-
ble for the divergence between the two figures. But, even on our own reocords, the
amount of lend-lease reoeigbs is, acoording to the estimates given by the Finanoce
Member, less than one-thir® of the total receipts in India. The other twq-thirds is
shared by the U. K. and China. Lend-lease goods arriving here are distributed
between these three parties. That is why exact figures are not available. But I
find that no expenditure worth the name on reciprocal aid is charged to His Majesty’s
Government. Even in the case of airfields which, I venture to suggest, are for any-
thing but the safety of India, the Amorican forces are working here as a base for aid
to China and it will be a slur on India and Britain if it was said that in spite of ite
huge population and the organisation of Great Britain; these two countries were not
able to save themselves but had to rely on American soldiers to save them. I tl.nnk
the Englishman will be the first to deny this, that India was saved by American
‘soldiers. They come here not to render any help except the small amount of goods
which we have received, for which we are very grateful to the Amoricans. But
they have come to India to help in the conquest of Burma and to help China. For
instance, the railway engines and wagons which ‘have been'reoelved and paid for
in oash at high rates by the Railway Department are mainly to strengthen ;}:o

advanced bases of the Allies for the conquest of Burma and also’to help China.

T hawe a great deal of grouse against His Majesty’s Government and the Supreme

Headquarters—— .

H 'I('ln ‘HoxourasLr TaE PRESIDENT : Wil you please oconclude your remarks
? N

now Tap HoNourasL® Mz. HOSSAIN IMAM: Mr. President, I have not said a

word. on politios yet and the Honourable Sir Jogendra Singh contributed mostly to
hatdgubje%t and t{eere is nobody else on my side to reply to these points. I am sorry
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1 will have to continue in order to deal with the political aspect because you cannot,
in a discussion on the Finance Bill, avoid bringing in politics. I will eschew all the

facts about financial and military matters. 8ir, in a subject country, it is not only
the Opposition which has to bear the troubles and difficulties of subjugation. Even

those who sit on the Treasury Benches must realise—and I think some of them

do realise—how far their actions are circumscribed. I would not deny anybody the

satisfaction wkich he may der ve from self-deception. Rut I have to open the eyes

of those who cannot seelfor themselves. I have sometimes to act as a telescope
when it is beyond their height. When-we ask, Sir, for a scrutiny of past expenditure,
T have hopes that if they wish to justify their presence on those Benches, as servants

of the country, they will help us in our endeavour to get from His Majesty’s Govern--
ment the right to examine our o%n expenditure. This is the sole test of the ability of
much-vaunted powers and prerogatives-which the Honcurable the Indian Memters of
the Treasury Benches enjoy. After all is said and done, as was represented by my
Honoburable friend Raja Govind Lal, the accounts are being publiched by the Amerif

cans. Is there no enemy to listen to those things ? What harm will fall on you if

you tell us what you did up to the 31st-March, 1944 ? I make it as a test case of the

sincerily, honesty and rectitude of Honourable Members cn the Treasury Benches. 1

do vot want empty words that they wish to serve. Come out and tell us rightly

why ycu are there. I am not ashamed to say that the political parties of India are-
anxious to get in and to have pcwer, power to do gocd to my countrymen, power
to remove injustice, power to have a fair deal from our masters. To us, Sir, it does
not matter who ccmes in as long as the Party ccmes in. But Honourable Members

will excuse me if I'tell them that there is no such cohesion among them. Three of
them resigned.” Did the Government of India stop them ¥ What happened ?

What calamity will' happen if all the rest of the 10 resign ? Three regigncd and

fcur came in. This is all that happened. Don’t delude yourself in the least that it is

your gpresence which is carrying on the war. The war ts being carried on by the

germanent cfficials, srrespective of their colour and creed. The real war is being carried.
. on by the permarent cfficials and rot by those wko now’ accupy the %reasury

Penckes. .

I kad many ctler roints tut I will skip over them ncw. T have just to state
thkat tke Plarrirg Dcpariment is going ahead, giving powers to interested persons
to get all the infcimation, help and service which the State can lend for their personal:
Lerefit. Subjects, Sir, which should not Le decided by anytcdy but “by the politi-
cians ; subjects on which I deny the right of anybody to give advice, are being
banded over to panels. I'wish just to read a few of them. The extent to which .
the location of industry—— °

TEe Ho~NouraBLE THE PRESIDENT : What are you reading from ? )

Tre HoxouBaBre Mg.. HOSSAIN IMAM : This is, Sir, the news which has
been publiched in the papers atout the formation of the 25 panels. :

Tee HorNouraBLk 7EE PRESIDENT: You are reading from a newspaper
cutting ? o

TrE HoxouBABLE MR. HOSSAIM TMAM : Tt is said to be a press note, Sir.

TeE HoNoUrABLE THE PRESIDENT : You should not refer to it. You may-
mention about it. ‘

Tex HoNoURABLE Mr. HOSSAIN IMAM : Very well, Sir. Location of indus-
_try is to be decided by these panels ; the amount of capital to be spent on each.
subject is to be decided by the panels. Thén why have a Planning Department
Abolish it. Let the panels have the sole right of sending representatives also to the-
Legislature. Let the industrialists run the whole thing, for, you are now pledging
the future of India to.bands which are anything but clean. It was only Government’s -
control enforced with a harch hand which was able to check the racket of cotton
- prices and textile prices. Prices were soaring very high. I am indebted again o
the Honourable the Finance Secretary for having given us a beautiful graph in
which the index number of prices have been visibly illustrated. The Supply De- -
partment, whore Honourable Member is a great champion of regionalisation of
-industty, comes out with a scheme for the manufacture of ammoniamsulphate..
He decides against the decisicn of the experts. The experts had decided fo locate it in-
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arother lccality. The Degartment itself decided another locality. T .
gchgmes before them, complete regionalisation, partial regional!{sati]cl);rea::ie !:e;l:t?l?
ma_txon.{ T}le Honourable Member accepts the centralised plan and yet champions
zzgxomhsatlon. Was he not a free agent ¢ I hold no brief for him. I have placed
ﬁr: facts before you. Cannot the Legislature be ever consulted ¢ This was the
. t test case of a State industry being started in India and yet there is no occasion
I?)r 9o’nsultatxon of the Legislature. Do you call it democracy ? Does it mean that
dia’s cause has advanced by the replacement of the permanent officials by these
gentlemen ? The Homourable Members seemed to be deluded into the belief that the
permanent officials play no part and st is these gentlemen who have made victory sble.
I regret having taken up so much time, but before I sit down I should like to-
say a few words about the Honourable the Finance Member ; and add a few words to
-our peoples. I have no time left to speak, but T would be failing in my duty if I
did not express my thoughts about the stewardship of the Honourable Sir Jeremy
Ralsrpan. I cannot find better words than those used by the Deputy Leader of the
Muslim League Party in the other House to describe my feeling. And to our peoples
I say that if there is a real desire for liberty we must sink our differences. - We must
live, learn to live and let live. We must honour-ourselves and honour others as
well'.' If you have too great a love for unity, jou will have it, but at the cost of liberty.
But if you are anxious.to have liberty, there is no difficulty which cannot be sur-

mounted.. It is only when there is & determination and a joint determination that."

we can win. We are like two rivers flowing in the wilderness——

TEE HoXOURABLE 81k MAHOMED USMAN : Who are the ““ We ' ¢’

. THE HoNouraBLE MR. HOSSAIN IMAM : The two nations of India, the:
+Hindus and the Mussalmans. Until you damn them both apart and make them
work you cannot have electricity. You know hbw much power hydro-electric
has generated. It has changed the phase of the earth. Similarly the unity of the.
Hindus and the Muslims is necessary for the contentment and liberty of India. Honour-
able Members will realise that-the Indian pecple have been ignored ; all their de-
mands have been brushed aside; and therefore consistently with our own self
respect, we cannot lend our support to this Bill. :

" The Council then adjourned for Lunch till a Quarter to Three of the Clock.

The Council re-assembled after Lunch at Half Past Two of the Clock, the Honour- -
able the President in the Chair.

Twe HoNouraBLE Mr. K. W. MEALING (Bengal Chamber of Commerce) : -
Mr. President, Sir, apart from the wide freedom of discussion which debates
on the Budget and Finance Bill permit, in the course of which some speakers range-
over many subjects, sometimes to the exclusion of the measure before the House
apart from this, there rests in normal times a real responsibility upon the Legis- -
lature to examine and criticise in some detail the proposed expenditure and the
methods of meeting it.

Unfortunateby, however, as the Finance Member pointed out in another place-
war-time finance 1s of so complex a nature that it becomes almost unintelligible to -
-all but experts, while the large proportion of the proposed expenditure unavoidably
escapes criticism under the heading of Defence.

This circumstance is not confined to India. On the contrary, the kind of detailed
oriticism to which I have referred, becomes impostible in any country involved .in
wdY, or to put it differently, any country which permitted its Legislature materially -
to refuse supplies, or whose Legislatures chose effectively to do so would soon be
out of the war ; and not on the winning side. '

1t is thus one of the fundamental disadvantages inherent in war that healthy
_and detailed criticism of national expenditure and the methods of raising the finance -
for this expenditure, cannot be properly carried out in the Legislatures.

Nevertheless, a time comes when the Legislatures must begin to put the brake
on. I think it is true to say that in every war, in its earlier stages, the principal

criticiem against Government is that they are so slow in producing the necessitié
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of war that they requisation private property instead of building their own: that
they are so slow in erecting munition factories, in building armies, air fleets'and so-
on. One reason for this is that the general publio are not in a position to know just
how much is being planned and done. And, from a security point of view it is:
impossible for them to know. ;

Then comes the time, a year or 8o later, when results are pouring out, and'
that particular criticism dies away. But this is inevitably followed by the-
presentation of the bill to be paid and we begin to realite the financial oost of war.
Finally comes the time when the war is approaching its end, or has reached its
end,and it is then that-the Legislatures begin to say that the Government bave
oreated a great Frankenstein which has an insatiable financial hunger, and the
time has come to oreate machinery to control this Frankenstein and to talk of
‘retrenchment in expenditure. .

Sir, it seems to me that we are reaching, if we have not already reached, this
phase. In the creation of great military establishnients, of great arsenals, factories
and so on, under conditions of extreme emergency such as existed in India for two
years, it is inevitable that the strict and careful control over expenditure which in
peace time it would have been the primary' duty of Government to exercise,
could not possibly have been carried out. Speed was -of greater importance than

But I suggeést that such controls.ought now to be fully exercised both with a.
view to terminating expenditure which has ceased to be essential, and to reducing
to proper levels expenditure which continues to be essential. I do not suggest that
while the war is continuing it is possible for the Logislatures themselves to exercise
the criticism open to them in peace-time for the reasons which I have already given
but I do consider that théy are entitled to press, and press with all their power, for
the preparation of mechanism for retrenchment for early use, and for assurances
that in the meantime Government itself is actively engaged on the elimination of
waste in all its branches.

Now, Sir, it has seemed to me that it is unfortunate that the Oppgpsition has
chosen, not only in regard to this Bill, but in other cases, to base its oriticism not
on aspects of the measure under discussion, so much as upon the general political
situation of the country. Their reason for so dving I can well understand, but
think it is none the less unfortunate for the reason that so much time has been used
in this manner which could thus not be applied to criticism of the measure itself.
When I say criticism, I mean primarily constructive criticism. Upon this political
question I would like to reiterate what the Leader of my party said in the other place ;
that we are no less anxions than any other party which has the welfare of India
at heart, to see an end to the present impasse and the production of some thing
constructive in this most difficult interim period. It was guggested in another
place that, holdingthese views we should prdve our bona fides by voting against this
Bill. Sir, we are not capable of voting against our conscience on one measure to
Pprove our sincerity in another matter, even with the knowledge that no harm will .
accrue, to the measure concerned. Honesty of purpose is not the sole prerogative
of the Opposition, but I do deplore any recrudescence of the old Nazi slogan that
unless you are for us you are against us, for that in itself is the antithesis of personal
freedom. .

Now, Sir, whenever and however constitutional changes come about, when the
time comes for the finances of the country to be taken over by an Indian Finance
Member, he will find himself faced with the'same tremendous problem of combating
inflation on the one hand, or alternatively, to the extent that he fails to do this
imposing hardship upon the masses, and his endeavours will largely depend for their
results upon almost incalculable factors 4 including thatof human fear, selfishness and
greed. We have all criticised the degree to which inflation has taken place in India
in recent years. I believe we have reached and passed the peak of that inflation,
but there is no doubt that unless constant vigilance is exercised this may prove not
to be 80, and the purchasing value of the rupee may contiriue to fall. It will be the
duty of Sir Jeremy Raisman’s successors to see that this does not take place.
It fell to my lot to be present in Germany during 1919 and to be in Vienna for a few
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weeks in 1920. During that period the values of the German mark and of the Aus- -
zuan Kroner were falling day by day. Each day producers, merchants and shop-

eepers would ascertain the current value of their marks and increase their prices
proportionately, each day the industrial employer had to readjust his workers wages
and eventually had to pay them daily so that they could rush off to buy the neces-
sities of lifebefore their money lost more of its value. )

Sir, it is quite impossible for us to appreciate the dire distress, the suffering,
the starvation which overtakes a population subject to rapid and uncontrollable
inflation of the currency. With the exception of the dreadful weeks of the Bengal’
famine in 1943, I have never seen such sights as those which met the eye in Vienna
in 1920. The people hardest hit were, as usual, those least able to help themselves—
.phe lower middle classes, the clerical labour, the small pensioners, those on low fixed
Incomes, annuitants and such like. '

. It may be said that the inflation which took place in those countries and also
in Russia was done deliberately to avoid meeting foreign commitments and in order
to induce foreign speculators to provide foreignexchange. Ido-not know,nor care
whether this were 80, although I am myself more inclined to believe that having .
started down ghe slippery slope of inflation by excessive use of the printing press
the Governments concerned were unable to call a halt. But whatever may gave
.been the cause, there is no doubt of the effect upon the miserable people of those
ocountries once they departed from the paths of sound finance and maintenance of
the internal value of their currency. «

The problem of post-war national and international finance, the problems-
attendant upon the discontinuance of colossal war orders, the reduction of employ-
ment of lakhs of men now on war work, the demobilisation of millions of men from -
the fighting services, these problems and their effect upon national economy and in
particular upon the maintenance of sound national finance, the gradual deflation
of the ourrency and the avoidance of inflationary tendencies with the ghastly results
to which I have just referred—these are problems which future Finance Members
a:lel faced with, and they will need all the support they can get to solve them success--

y- )

* And now, Sir, to turn to another subject, but one which affeots any increasing
number of people—I refer to the Income-tax Law. It is becoming inoreasingly
necessary for Government to issue a revised Income Tax Manual bringing this com-
plicated subject up-to-date. It has been pointed out that taxation law in this
country is less complicated than it is in the United Kingdom. This may be so, but
Iam quite sure that clarification will be of great value both to the Income-tax
authorities and to the taxpayer alike. To find one’s way through a manual whioh
has become plastered throughout with cancellations, amendments and additions
to the extent that the present Manual has become, and assuming one is fortunate -
enough to be able to keep it up to date, is a task calling not only for exce tional
ability but superhuman patience. I would therefore ask for a clear and definite
assurance that Governmen t will issue at the earliest possible date a revised edition

of the Income-tax Manual.

Finh.lly, Sir, I would add my tribute to the Finance Member. He is not a.
member of this House but I am sure we have all felt through these strenuous and
dangerous years that he has carried a great burden with greatness of heart and with
supreme skill, devoting himself entirely to the financial welfare of this country.

Sir, I support the Bill. (Applause.)
"*THE H URABLE SARDAR BaHADUR Nawap ASSADULLA KHAN RAI-
ANI (Nominated Non-Official) : The huge figures of the Central budgets cannot
t that amount of Central Government attention

3.5 u Deexpected to permi . t a
-8 P. M. Chich the Provincial budgets merit. I have therefore to remind the
Honourable Member for Finance that the Province of Baluchistan is the poorest of

all Provinces of India. 4
*The gpeech was delivered in Urdu and the translation produced here was supplied
by the Honourable Member. :
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The total revenue of Baluchistan is not enough to meet the total expendit ure
of the Province and the Province cannot help to look for grants from the Centre to-
balanoce its budget. ° - ,

I regret very much to say that my Provinoe is lamentably backward in the matter:
of education and industries. It is so in spite of all efforts for improvement by the-
Provincial Government in whose way Finance is the chief hindrance.

At present there is only one Intermediate College in the whole Province and
the people being poor cannot afford to send their children to colléges in other Pro-

vinces for higher studies. May I therefore impress upon the Hondurable Member
for Education, Health and Lands the crying need for a substantial additional grant
for education for my Province to bettér its lot in the field of education.

There is another matter which also deserves encouragement from the Centre
and it is the wool industry of Baluchistan. It is a big centre for the production of
woolin India and yet it is painful to say, it cannot take full advantage of this product,
which finds its way to rich foreign countries only to come back to us in a different
form for which we had to pay dearly. May I request the Honourable Member
for Industries that in arder to develop the wool industry in Baluchistan more grants
should be allowed for the purpose to help this backward area to becomeggelf-support-
ing and prosperous. .

TEE HoNOURABLE MR. V. V. KALIKAR (Central Provinces : General) : Sir,.
during the last two or three years, # has become a hardy anmial that the Finance-
Bill comes before us in a certified and recommended form. Under the present
constitution, as I read it, we have no power to change a comma, or a full stop, in
this Bill. 8ir, this Government has a soft cormer in their heart for this House. .
{An Homourable Member : * Have they ?”’) I am making this statement because
I find that a Resolution on San Francisco, which was tabled in-this House, was
discussed on an official day, but a similar Resolution tabled in the otheyp House
and which came out of the ballot was disallowed by His Excelleney. Sir, that shows.
that the Government has a soft corner in their heart for this House. If that state-
ment of mine is correct, then I'submit that the Government of India ought to have:
brought pressure on His Majesty’s Government to amend the Government of India
Act in such a way that we should be able to discuss on merits the Finance Bill. It
ay be said that during war-time, the Government of India Aot cannot be amended..
But I shall cite two instances when the Act was amended. The House knows that
the Government of India Act has been amended twice or thrice during the last four
Years. Once it was amended to give absolute power to the head of the Government.
of India. Another time it was amended to allow the heads of the Government to
proceed -on leave to England. Then, what harm is there in émending the Govern-

- ment of India Act again ? I think the Government of India have failed in their
duty in not impressing upon His Majesty’s Government the necessity of getting the-
Government of India Act amended in such a way as to allow this House to discuss.

Bills of this nature on merits. This procedure has curtailed the rights and privileges
of this House. I am sorry to find that this Bill should have eome to us in such a form
that we are not able to discuss the merits of the Bill. If the Honourable Members.
of the House decide to make certain changes in the Bill they will be
prohibited from doing so because the present constituticn is there. There-
fore, I submit that even now the Government of India should try to impress upon
His Majesty’s Government that a stalemate of this kind is no longer desirable, if
not in the interests of this country, at least in the interests and privileges of this
House. 8ir, if the House likes to reduce the postal rates because the Postal De--
partment has got & surplus Budget, this Hiouse has no power to reduce it because
the Bill has come in a certified form. If this Houge decides to reduce the taxes on
betel nuts, this House has got no power to effect the change. We are labouring
under a very great difficulty in discussing this Bill when it comes to this House in a
oertified form,

Sir, I want to say a word about the proposed constitutional changé of the Govern~
ment of India. Sir, I am not one of those who believe that this side only can claim
monopoly of patriotism. I personally think that the members sitting on the -
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“Treasury Benchesalso have patriotism. In my obinion, their difficulty is that they
are working under a system which has completely wrecked them, and because they are
working under that system, they are not in a position to assert their independenoe.
{An Honourable Member: ‘“No”.) Somebody may say ‘““No”, but that has
been Yny experience in the” local Council when the Montagu-Chelmsford
Reforms  were working and it is my, experience here too. Incidentally
Jet me say a word about the working of the» Defence of India Rules.
Yam foreed to make a statement about a very controversial affair.
In fact the affair was not controversial ; it ought not to have been controversial and
it should not be controversial. But a controversy was created simply because my
Honourable friend Mr. Motilal made a certain statement about the 14th Chapter
of Satyarth Prakash and therefore I am referring to it. Sir, my Honourable friend
Mr. Hosssin Imam got excited because my Honourable friend Mr. Motilal con-
-demned the action of the Provincial Government of Sind and also he blamed the
‘Government of India for not taking action about it. I am not at all surprised at
" the excitement of my Honourable friend Mr. Hossain Imam. But I am surprised—
and I must state it frankly on the floor of this House—I am surprised at the attitude
of the Honourable the Leader of the House. When the question was raised here he
stated that when the Muslim League is being abused, the Government .will not
‘tolerate—— . S - .
TaE HoNoURABLE StTR MAHOMED USMAN": When did I say that ¢ I said
when the Muslim religion is abused. | ‘
THE HoNOURABLE M=. V. V. KALIKAR : I stand corrected. I may bring to
‘the notice of the House that in Satyarth Prakash there are certain passages which
hurt the religious feelings of the orthodox Hindus, but no Hindu has taken any
-objection to it——. - ' »
TaE HoNoURABLE ME. HOSSAIN IMAM : That is not a fact, Sir, that Hindus
have not taken objection to it.
Tue HoNourABLE MR. V. V. KALIKAR : The book was written 76 years ago -
"The Chapter has been there for the last 75 years.
TrE HoNoUraBLE Mr. HOSSAIN IMAM: No, Sir. That is not a fact.
Tae HoNoUurABLE MR. V. V. KALIKAR : I join issue with my friend on
‘this point. ‘ |
Tae HoNOURABLE Mr. HOSSAIN IMAM: In the 1875 edition there is no
mention of this. ’
Tae HonouraBLE MR. V. V. KALIKAR : Till the Sind Ministry totk action
-no objection of whatever kind was taken by any Government. Beverley Nichols’
‘Book Verdict on India does not deserve consideration in this House and we should
_not waste our time and energy in criticising that book, but I am only referring to it
%0 show how the Government machinery works. Beverley Nichols’ book Verdsct
on India has vilified to a great extent the Hindu community. Still this benign
Government—the Goverriment consisting of Hindu members, Muslim members,
European members—this benign Government have not a word to say against it.
_Why did you not proscribe it % _ ' i
Tar HoxouraBLE Sik FIROZ KHAN NOON: Because the British do not
-claim that as a religious book.
Tar HonoorRaBLE MR. V. V. KALIKAR : Tt is not a question of whether it is
..a religious book or not. But you find there in s0 many passages in which the Hindus
.have been vilified——. - . =
" Tar HoNourRABLE Mr. HOSSAIN IMAM: Satyarth Prakash has not been
proscribed. |
" Tar HoNouraBLE MR. V. V. KALIKAR : I know that the 14th Chapter has
been proscribed to the extent that it should not be reprinted.
BrigADIER THE HoNoURABLE Sk HISSAMUDDIN BAHADUR: The Honour-
_able the President should not allow this to go on. N
(The Honourable Mr. Hossain Imam rose to interrgpt.)
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TaE HoNOURABLE THE PRESIDENT (to the Honourable Mr. Hossain Imam) *
"Don’t disturb him. The Honourable Member did not disturb you.

TaB HoNOURABLE M. V. V. KALIKAR : I did not say & word.
TrE HoNoURABLE MR. HOSSAIN IMAM : Then I will have to say something
~on the Third Peading. : .’

TeE HoNogyraBLE MR, V. V. KALIKAR: A point has been raised in this
“House, the other House and outside in the country about forming a National Govern-
ment. My ideas about National Government may not be liked by my®nearest and
dearest friends. But with a view not to deceive myself so that I-should speak with
& clear conscience, I submit that sn forming a National Government in war-time, it
should be such that st should consist of all parties. It should not consist of only two
major parties. It should consist of the Hindu Mahasabha, the Congress, the Muslim
League and other Minorities. If you have not got that sort of Government in ab-
pormal times of war like this, I have no hope that a Government formed of only
two parties would relieve the strain on Indian economy and would be a panacea
for all evils—.

Tre HoNoURABLE Me. P. N. SAPRU: Hold an election and see if the Hindu
‘Mahasabha can win.

Trr HoNoUuRABLE MR. V. V. KALIKAR : It is not a question of my friend
-challenging me. Why don’t you join the Congress if you have got the courage
of your convictions. .

THE HoNOURABLE MR. P. N. SAPRU : I certainly prefer to be a Communist,

T HoNoURABLE MR. V. V. KALIKAR : Instead of sitting on the fence and
saying I won’t join the Congress, acoept their programme.

" TaE HoNoUgABLE MR, HOSSAIN IMAM : He is nearer the Congress than the
‘Sabha. N .

TaR HoNOURABLE MR. V. V. KALTKAR: 1am not speaking of the Sabha only-
What I stated, and I repeat, is that a National.Government means & Government of
all parties and not a Government of .only two parties, the Muslim League and the
-Congress—— » )

Tee HoNourABLE THE PRESIDENT: These quarrels will only postpone
National Government. : A : ' -

TrE HoNOURABLE MR. V. V. KALIKAR : I have stated many times on the
floor of this House who is at the bottom of the quarrels and I need not go into that

question——-

THE HoNoURABLE S1R MAHOMED USMAN : I should like to know who is
at the bottom. *

TaE HoNOURABLE ME. V. V. KALIKAR : Britain is at the bottom of this.
quarrel. I would ask my Honourable friend the Leader of the House to go back to
the Minto period when the Aga Khan Deputation was received. It is no use arguing
that point again.’ ,

TeE HoNoURABLE S MAHOMED USMAN : Because Britain wants to do
justice to the Muslims and the Minorities, there is this outburst.

TaE HoNOURABLE M. V. V. KALIKAR : Minorities ought to be protected.
I am with you in this matter. Their culture, their religion, ought to be protected.
But I cannot be with you on the two-nation theory. These questions are unneces-
sarily raised on the floor of the House and force me to state my views. Yesterday
I understand the question was raised in this House and today my friend Mr. Hossain
Imam again raised the same question and therefore I am provoked to make these
remarks. I have full experience of the working of the Congress Ministry in my
Province.. My Honourable friend Mr. Sapru has not that experience. It is no

+ ‘use blinking the fact. }
TaE HoNoURABLE Me. HOSSAIN IMAM : How doesit work ¢ Please explain.

_ TBE HONOURABLE MR. V. V. KALIKAR: They, Sir, will shirk the responsi
bility of doing good to their country when their help is most needed. They wil-

P
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-come in; they will go out. When they come in and go out their supporters say that

‘they have taken a bold step. What was necded when the war started was that they
ought to have remained in office: They failed in their duty to their country by going

-out of office. 8ir, there is a lot of difference between peace-time and war-time Govern-

ments. In peace-time you may have a party Government. I can appreciate that idea

but in war-time when people are suffering very harshly, when you have to pay heavy

tazes to the Government, when you have to carry willy-nilly the war effort, when you have

t0 keep your home front strong, you cannot have®w Government which consists only of twe

parties tn the country. There are other parties and, apart from the parties, there are”
the poor and ignorant people of India whose interests have to be looked into and

the interests of these people cannot be looked into only by these two parties. Mere

<change of seats from this side to that side would not bring about any good.

Tae HoNouraBLE Mr. HOSSAIN IMAM: Mahasabha wants the present

" ‘Government to continue. .

TeEE HoNOURABLE MR. V. V. KALIKAR: Mahasabha does not want this*
Government to continue. Mahasabha wants a Coalition Government, a Govern.
ment of all parties, including the minorities. Mahasabha is not coming in the way
of India getting its independence. Mahasabha desires indeperdence for the country.
Mahasabha wants to make any sacrifice to get independence for the country but
Mahasabha does not want independence for the district of Mr. Kalikar—the Nagpur
-district. Mahasabha does not want independence for a tehsil ; Mahasabha does
not want independence for any particular village : Mahasabha wants independence
for the whole country, for the whole of India. If anything we have learnt from
this war it is this that the indivisibility of India is jnecessary in maintaining the
peace of the world. We, the Muhammadans, the Hindus, the Christians and the
Ango-Indians all rubbed shoulders with one another, fought on the battle field and
shed our blood for the defence of the country and did not allow the aggressor to
invade India. We, Sir, know that owing to the strain of the war we have suffered
much. We know that owing to this war the economy of India is broken but one
thing emerges out clearly and that is the indivisibility of India. Sir, I therefore
submit that if His Majesty’s Government is thinking—and-I think they should
think—of establishing a Government in-the Centre they should think on the lines
I have suggested so that there should be no bickering amongst any parties so that
we shall carry on the work of administering the country in an efficient manner.

Sir,s much has been said.about the admimistration of this Government, under
the strain of war, in an efficient manner. I just want to refer to one or two points.
1 am just referring to the cloth famine existing in all Provinces in India. It is said;
Sir, that there is no cloth scarcity in the Provinces. But, Sir, I speak from my per
sonal experience. About two weeks ago when I read a statement in the Statesman .
that cloth was not available in Delhi and that many people had been gathering before
the cloth shops and that they were being put to great hardships, I made a point
myself to go and visit the cloth shops. I visited the cloth shops in the city and to
my great surprise I found that the biggest cloth dealers, I mean Mohan Brothers
and Pandit Brothers, had no cloth of the kind I needed. I needed twill for myself
and they said they had absolutely no cloth of that kind.

TaE HoNouraBLE MR. SUSIL KUMAR ROY CHOWDHURY : No long cloth
either. . ' )
TaE HoNouraBLE MR. V. V. KALIKAR: Then, Sir, I visited a small shop
and hesaid he could give me only three yards of cloth. According to.the new scheme
which has been adumbrated by Government I find that only 12 yards of cloth is
being allotted per head per annum. Now, Sir, in my Province—and I think in many
other Provinces also—we use dhotis and dhotis are about 10 yards.. Now, if 10 yards
are required for a dhoti— and a dhoti if of a finer quality would not last for more
than four months but if of a thicker quality it would last, say, for about six months—
then what about the other requirements, say, for a shirt or a coat ? Now, a gtate-
ment was made here in this House by the Government spokesman that if you pur-
chase three pairs of dhotis it will be hoarding. I cannot understand, Sir,.the exact
meaning of the word ‘“‘hoarding . Sir, middle class people are not habituated to
hoarding. They have always to keep two or three dhotis or pants to meet their

requirements, .
[
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TaE HoNoUurARLE Mr. H. M. PATEL: May I explain that the remark which
.1 made has evidently been misrepresented or misunderstood. All I meant to say
-was—and I think I made it very clear—that in the eircumstances of today if any
-one buys more-than what he requires immediately then he is committing an anti-
-8ocial act : call it ‘“ hoarding *’ or anything you like. The.instances I mentioned
merely zeferred to the fact that if I had two pairs of dhotis and I did not stand in~
need of thrée, then, if I went and g@urchased a third pair, this was, in the circum-
.stances of today, hoarding.

TrE HoNoURABLE MR. G. 8. MOTILAL: Have you made it illegal ?

Tae HoNouBaBLE MR. V. V. KALIKAR: This is what he stated the other
day : “If I have a pair of dhotis or a pair of saris, to go into the market and buy
-one more because I am afraid that possibly in the event of a difficulty I won’t get
a fresh one, that is hoarding ”’. Now, Sir, if I have got a pair of dhotis, and if that
pair is out of use tomorrow, you don’t want that I should remain ndked ¢ And
if I purchase and keep two or three pairs of dhotis in order to meet an-emergency,
you call it hoarding ! Ce

" This mode of dealing with the situation at present existing in India is most
-terrible and does not deserve any appreciation from this. House. Yeu have got your
-experts, and you say the new scheme which has been adumbrated will work efficiently
-within a month. You have imported so many experts in so many departments.

I do not know definitely whether the Industries and Civil Supplies Department have

imported any experts. If they have not imported experts, I think they have got
their indigenous experts. And if those indigenous experts have not up till now
evolved a scheme and put that scheme into operation, I think they have failed in
‘their duty to the country. ‘ '

Sir, the other day I read in the Press a report that three million yards of cloth
‘had been exported to Egypt. That statement had been made by the Finanoe Minis-
-ter of Egypt.. You know that practically in all the Provinces there is scarcity of
oloth. You have heard the complaint that cloth is not available for covering of
dead bodies. And yet you exported three million yards of cloth to Egypt. Charity

begins at home.
(The Honourable Mr. Hossain Imam rase).

Tae HonouraBLE Mr. V. V. KALIKAR: I am not'giving way, because the
time at my disposal is short.

You must first think of the requirements of India, and then only you can think
-of exporting cloth. It does not matter much if some traders who export cloth suffer ;
but the-people of India must not suffer. I remember to have read an answer to a
question put in the other House that the export was made to Egypt in consultation
with the Textile Control Board. Of course, that statement has been changed now,
and I see from the debates in the Logislative Assembly on the 14th February the
Honourable Member has accepted the correction. But what I understood from
friends is this, that a proposal was put forward by the Department before the Textile
Control Board that 20 miljion yards of cloth should be exported to foreign countries,
and the Textile Control Board rejected that proposal. In fact, they recommended
“that Government should import yarn from America or from the United Kingdom.
But you ‘have not followed that polioy. ‘

Tae HoxouraBLE ME. H. M. PATEL: No, Sir. May I correct the Honour-
able Member again ? - We wanted to import as much fine cloth as possible, because
at the pressnt momont the shortage in fine cloth is very acute—the type of cloth
_which one fails to find, as was mentioned, in shops in Delhi. The textile industry
did not want us to import that cloth; they were against it, because they felt that the
industry might suffer. It was we, as Government who decided that the consumers’
interests cam® first, and that therefore cloth should be imported. We also felt that
in the interests of handloom weavers, if we could possibly get fine yarn, we should
-also import that.. Theréfore, we have made arrangements to import a fairly good
quantity of fine yarn as well as of fine s
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'f'um HoNoUBABLE Mg. G. S. MOTILAL : From which countey-?
Tup HoNouraBLE MR. H. M. PATEL: Wherever we can get it. )
Tue HoNouraBLk Mr. V. V. KALIKAR: But what about ‘coarse cloth'?
- Course cloth also is not availablo in this country. Am I to take it from my Honour-
able friend that the three million yards of cloth that has been exported to Egypt
is fine cloth ? . i g
Tre HoNouraBLE Mr. HOSSAIN IMAM: No. ¢ .
Tue HoNoUBABLE MR. V. V. KALIKAR : No. That is not fine cloth., Then
what right had you to export it to Egypt ? ) ’
, Tus HoNouRraBLE Me. HOSSAIN IMAM: In-order to get cotton for fine
cloth. : : '
Tax HoNouraBLE Mg. V. V. KALIKAR: Government are strong enough to
defend themselves. ) ) )
THe HoxouraBLE Mr. HOSSAIN IMAM :- I am on the Board, and therefore
1 wish to clear the charge laid against the Board.

TeE HoNOURABLE MR. V. V. KALIKAR : I do maintain, 8ir, that the ad-
ministration of procurement and distribution of cloth in this country is not carried

out efficiently in the intercsts of the poor people, and therefore this Government

does not deserve any- support.’ )

Take the administration of the Food Department. You have-fixed certain
quotas for certain Provinces. I have referred to the question on so many occasions
during the debates on food. You call my Province a surplus®Province, and you have
fixed a large quota for my Province to be exported to other Provinces. I conceded
that position once, and even now I am ready to concede that if people in other Pro-
vinces are dying of starvation it is our duty to come to their help and we must export
whatever surplus foodgrains we have. But I must tell the House that we are not
surplus in the matter of wheat, If we ate at all surplus, we are surplus in the matter
of rice only. - - .

Tue HoNourABLE MR. B. R. SEN (Nominated Official) : And also millets.

TeE HoNoURABLE ME. V. V. KALIKAR : Millets is a very minor product——

Tax HoNouraBLE Me. B. R.SEN: It is very important frém the point of
vipw of the food resources of India. ,

Tue HoNourABLE ME. V. V. KALIKAR : Idonot want to take it into acoount.
I can cite various instances of villagers who had to go without food because you teok
away a large quota of foodgrains from my Province. (

Tae HoNouBaBLE Mk: B. R. SEN: Quota of what ?

Tur HoNoUuraBLE ME.-V. V. KALIKAR: Quota of rice. In certain areas of
my Province where rioe is produced in abundance, for months together poor villagers
had to live on pulses. Even conceding that position that we must send our rice.

But what for ¢ Do we send our rice to Bengal for deteriorating or for being destroyed ? .

When my people did not get sufficient rice, you took away our rice to feed Bengal
and in Bengal your experts who are responsible for storage have mismanaged things
in such a way that a large quantity of foodgrains is deteriorating. Is that your
administration ? You say you have got an all-India policy. If you have an all-
India policy, then you must use your strong influence on the Government of Bengal
if they are mismanaging things. If they do not put their house in order, you must
take strong steps. Otherwise, say that you have not got an all-India policy. In
that case, you should allow private trade to funotion. What is the use of mis-
leading poople and telling them that you are followinig an all-India-policy ¢ You
say you are following this policy in the interests of consumers. Personally, I think,
after my experience of these controls for three years, whether it is ocontrol of prices
of foodgrains or of other articles including cloth, that they have not worked
efficiently. You have taken the place of private shop-keepers. -You are not able to
discharge your functions efficiently. You should allow private,trade to come in:

Tas HoxouraBLE ME. B. R. SEN :. And go back to the days of 1943 ? _
Tug HovourasLe Mz. V V: KALIKAR : Ido not want you to go back to the

days of 1943. I do not want you to mismanage your affairs. In,1943 you adopted-

/

7
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" the denial policy in Bengal. ~ Your military requircments and your position as the
Government of India in not enforcing upon the Government of Bengal the necessity
of feeding their people brought about that havoc. 8ir, 1 should like mow to say
a word about the Defonco Services— ‘ )

TrE HoNourasLe THE PRESIDENT: You have already spoken for about
4V minutes. * .

Tur HoNourabLE MR. V. V. KALIKAR : I am very sorry, Sir, that His Ex-
cellency the Commander-in-Chief is not here—— .

Tee HoNourasBLE Mr. HOSSAIN IMAM : He was present for a day and a
half. - -

THE HQNOUBABLE.I.\IR. V.V.KALIKAR: ] know he was present.
TEE HoNouraBLE THE PRESIDENT : Please go on.

TeE HONOURABLE ME. V. V. KALIKAR : Mr. Hossain Imam is after all my
friond.. We have to live in this country.

Tae HoNouraBLE Mr. HOSSAIN IMAM: Brothers quarrelling !

Tge HoNouraBLE MB. V. V. KALIKAR : We have heard from many quarters
—and there is some justification for it—that we are not getting the required number
of suitable boys for manning the Defence Services of India. The reasons for that
are many out-of which I shall cite only three or four. The political consideration
is there, Then there is the question of their pay and emoluments, and there is also
the question about seturity of their services ; one of the factors is that the present
Board which selects theso officers consists of a member who is a psychiatrist and there
is a strong feeling against the psychiatrist. His is a novel job, if I may say so. I
know from my personal experience as a member of the Defence Consultative Com-
mittee that His Excellency the Commander-in-Chief is very keen and sincere to.
get as many boys as possible for manning the Defence Services of India. But I
must tell the House that‘in spite of his sincerity and keenness, his subordinate staff
are not equally keen and their angle of vision has not yet been changed. During
the discussion on the Genoral Budget, my Honourable friend Sir Sobha Singh ralsed
the question about the tragic death of Wing Commander Majumdar and Pratipal
. Singh. - 1 am glad that His Excellency the Commander-in-Chief has just come in.
- I wanted to say something on that occasion but I had ndt made full inquiries. I
therefore did not make any statement on that occasion. Now I have made inquiries
and I find that the fepling underlying the statement that he made that day that
these Indians are being supplied with defective machines is shared by many. ‘1
am not an expert in these matters. 1 do not know whether a Hyrricane is & good
machine or a Spitfire is a good machine. But I understand that even during the
Burma campaign, our squadrons were given Hurricanes and not Spitfires——

Tee HoNourABLE S1B JOGENDRA SINGH : May I explain ¢ I have got
three or four boys in the Air Service and they have never complained that they have
been given any defective machines. = They are still working there. They are treated
as any other man in the service. - )

Tue HoNoUBABLE MR. V. V. KALIKAR : I am not speaking about air train- -
ing. I am speaking about the handling of these particular type of machines. ‘

THE HoNoURABLE Sik JOGENDRA SINGH : I think what you meaut was
that they were given machines which were of an old type. That is not true.

TaE HoNoURABLE MR. V. V. KALIKAR : I am very glad to hear this from
my Honourable friend Sir Jogendra Singh, but the feeling is there that defective
machines were being given to them to handle. I hope my Honourable friend, His
Excellency the -Commander-in-Chief, will in his statement remove that impression.

AN HonouraBLE' MEMBER : -There is no such impression.

‘His ExcELLENCY @HE COMMANDER-IN-CHIEF : 1 should like to say that
8o far as my knowledge goos, the suspicion alluded to by the Honourable Membor.
is absolutely without foundation. All T can say is that although there may have
been at one tims an, idea—though it was not the case—that inferior and old machines
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were being supplied to the Indian Air Force, it is certainly not so today. Those
who por}?etua,te this misunderstanding aro doing tho Inlian Air Forco and those
gallant pilots who fly these machines a disservico. - These, to tho host of my knowlodge
and belief, are the facts. ‘

. THE HONOURABLE MR. V. V. KALIKAR : It is not a feeling that I share. It
is the statement made by Sir Sobha Singh at the timo of tho Budget discussion and
when I made personal inquiries, I found that the same fesling existed among tho
young men and therefore I brought this point before the House. '

TrE HoNouraBLE THE PRESIDENT : .You have got the assurance now.  *

Tre HoNoUBABLE MR. V. V. KALIKAR : I have already stated that I am
g::t an expert and I do not know whether Hurricanes are better or Spitfires are
or. ‘

The next point why Indian boys are not coming in large numbers is the retaining
of the ratio in the Royal Indian Navy of one Indian to,two Britishers. I know that
ad ho¢ measures had been taken last year to recruit for permanent jobs 20 boys who
have been domiciled in India. But the feeling that ghe ratio of one Indian to two
British is still retained and has been the cause of grouse amongst these young boys.
If you want to make the Royal Indian Navy a real Indian Navy, then I would ask
His Excellency the Commander-in-Chief to remove this ratio also.

'Then, Sir, I have to bring to the notice of the House' the differemce in the
conditions of service between the Royal Air Force officer and the Indian
Air Force officer ; I understand the period for time promotion in the Royal Air
Force from a Pilot Officer to a Flying Officer is six months and in the
Indian Air Force it is one year. Now, in my own way I think perhaps the -
training is defective. My own impression after visiting these training schools
at various places is that the training is as good as could be found in
England.: If the training is not defective, then in that case this time limit should
be curtailed and they should also be promoted to the higher ranks within six months.
Royal Air Force officeéts receive children’s allowances and also ante-natal allowance
which is pracfically called maternity allowance, while the Indian Air Force officers
are nof getting these allowances. Royal Air Force officers receive special Japanese
campaign allowance since November, 1944, while the Indian Air Force officers are
“not getting any allowance. Royal Air Force officers get. Rs. 70 if they are single and
if they are married Rs. 140 every year with service leave, but the Indian Air Force
officers get this allowance in two years. Indian airmen, I understand, have to travel

.‘third class, while the airmen of the Royal Air Force travel second class. I have
brought these points to the notice of His Excellency the Commander-in-Chief with
a view to see that these grievances are removed. If I may be permitted to say so,
so far as General Sir Claude Auchinleck is concerned, he is the Lord Munster of the
Indian Defence Forces ; but I am convinced that he is not free to take steps to redress
the grievances of Indians because he is being dominated by the War Office.

Sir, I have exceeded my time. I have nothing further to say, except that the
administration of the present Government is not in the interests of the people of
India. It has not made the heme front strong which is required to be strong on

"account of the future Japanese war ; and therefore the Government of India do not
deserve any support from this side of the House.

TrE HoNoURABLE S1R MAHOMED USMAN (Leader of the House) : Sir, it
was not my intention to intervene in the debate, but I think perhaps it is better to
say a fow words because some aspersions were cast against us. Wo sawtoday tho
differences in the Opposition itself. The Honourable Mr. Hossain Imam looked in
one direction, the Honourable Mr. Motilal in another and there- were stormy scenes
‘between the Honourable Mr. Sapru and the Honourable Mr. Kalikar. All thess
things show what a difference there is even among the Opposition members today.
Lord Wavell is in England. Everybody is expecting some kind of solution and in
the Council of State of all places in the world there was such a stormy scene among
the distinguished memebrs of the Opposition. This goes to show that the alliance
.which the parties have formed to defeat the Government is not a road alliance and is

" not likely to last long. If you want to see that the plolitical deadlock is solved, the
-Lest thing is to see that there is a real and genuine combination :vit.h a 8pirit of give

-

-
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and take between all the Political Parties. What is the point in saying you have
all combined to defeat us ¥ The present members of the Governmeat of India know
when they entered the Government that they were going to be defoated hers evory
time. Our only object in entering the Government was to to-operate with the
Allied Nations and defeat Germany and Japan and save our country. It was
-with that object that we entered the Government and if we have been defeated,
it dees not mattor ; but we have achieved our object. We have got something subs-
~ tantial to our credit. Our objective has been achieved. T think we can congratu.
late ourselves that we have succeeded. (Applause.) When there are real differ-
ences among the political parties, I think the only logical course for His Majesty's
Government to take has been taken. They have said elearly * We are prepared to
rive freedom to India, but come to an agreed solytion ’. I think the solttion which
His Majestv’s Government have made is a just solution. Ifany body is responsible
for not making India get freedom or Dominion Status, it is the differences among the
Political Parties that éxist today. You all say, * We are all united ””. You may -
be united to defeat us. But what is your position in the country ¢ There is no
- agreed solution between the Muslim League and the Congress and the Mahasabha.
Recently in the North West Frontier Province, while the Muslim Leaguo and the
..Congress were very friendlv here in the Legislatures, the Muslim League Ministry
has been Befeated by the Tongress and the Congress has now assumed the reins of
government as a single party. As regards a common language for India, we wit-
nessed the other day stormy scenes between the Honourable Mr. Hossain Imam and
.. the Honourable Mr. Motilal. As regards religious differences, the less said about
" it the better. While you have got all these differences in the country, simply saying,
“ We are now united and combined to defeat the Government ** is not going to make
a great impression on the Government at all. We knew when we entered this Gov-
ernment that vou will all join to defeat us. Our great consolation is that we have
done & substantial sefvice to our country and to the world in the matter of the defeat
of Germany and Japan and saving our country from the horrors of war. An accusation
that is brought against Great Britain is that Great Britain wants to play tho game
of divide and rnle. The Secretary-of State has been saying times without number
that if you want freedom you come to some kind of agreed solution and we are
prepared to give you any constitution you want. If anybody is responsible at all
for retarding the political progress of the country it is the Political Parties in this
country. People easily say, ‘‘ Quit India ” without realising what it means. It is
also a fashion now to fix a date for Great Britain to quit India. The Congress says
“ Quit Tndia " ; the Muslim League says “ Divide and quit Tndia ”*. Now what are
the British Government to do ¢t If they quit India, leaving things as thay are at
the present moment, there is-bound tn be confusion, and chaos in this country and -
I think 80 long a8 there is no agreement between the various parties, it is the duty
of Great Britain to remain here in India to car'v.on the Governmmt as they are
doing now. If Great Britain quits India when there is no communal harmony or
-communal agreement I think that will be the greatast disservice that Great Britain
oan do to India. - ~ * - .- . ’
Well, Sir, I am very glad my Honourable friend Sir Jeremy Raisman is
here now. I think of all the Finance Members of the Government of India his task
4.5 p.u, has been the most difficult. During the last six years he has borne the
"7 77 brunt of the situation in thir coontry. T am very glad that both in this
Houre and the other House, though they have spoken against his Budget, they have
paid a much deserved tribute to the .great work that he has done during the
last-six years. Sir Jeremy'Raisman is leaving this country soon and I sincerely
trust that he will return to our country in a more exalted position. (Applayse.)

TuE HoNoURABLF Stk (YRIL JONES (Finance Socretary) : Sir, in winding
up this debate on the Finance Bill T would like at the outset to express my tribute
to the admirable thne which has chamcterised the debate. Except for two brief
contretemps. when heat was engendered for a short time by two of my Honourable
friends opposite on grounds which had a very remote "connoction with tho Finance
Bill, the debate has been characterised by a friendly tone and good humour through-
out. Points of view have been put with some of which I find myself unable to agree
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but there are other points of view the force of which I recognise. They have been
temperately and moderately expressed and my only regret is that it will he quite
impo3sible for me to answer all the points that have been raised, much as I should
like to. I was anticipating three quarters of an hour clear for my roply but I find
that I shall actually get much less than that. .

I would like in the first place to refer briofly to one or two points of comparatively
minor importance which have heen raised by two of my Honourablo: friends, because
they are two of the members of this House who show a special interest in the finan-
cial aspeot -of matters that come_before the House. ‘

I am grateful to the Honourable Mr. Hossain Imam for his Suggestions of further
improvement and amplification of the Explanatory Memorandum. He mentioned
in particular & considerable increase in the working expenses of the Posts and Tele-
graphs Department amounting to 2:87 crores which romained unexplained in the
Momorandum. That increase was due to the usual causes: dearness allowances
and grant of war allowances, the increased cost of militarization of the staff which
was necessary for securing operational services of importance, large expenditure
resulting from the growth of business, additional staff for dealing with the increased -
business. Those items cover practically the whole increase and it was not considored
necessary to put those details out in full in this Memorandum. '

The Honourable Member also complained that in the statement of dobt and
interest-yielding assets we had only given a partial picture of the position becauso
‘wo had said nothing about our non-interest-bearing obligations, which he was under
tho impression came to a considerable amount. As a matter of fact, 8ir, neither the

. non-interest bearing obligations nor, apart from the cash balances, tho non-intcrest-
vielding assets have been included in statement No. 23 of the Explanatory Memo-
randum. An accurate compilation of these would take a considerable time, and
compared with our total debt position the figures are comparatively small. For
tho information of my Honourable friend I would say that our non-intorest-yielding
abligations dome to 43:68 croros only.

Tar HoNourRABLE Mr, HOSSAIN IMAM: Only!~

TrE HONOURABLE 812 OYRIL JONES: Only. If my Honourale friond would
like broad details I will.give them. ~ -

. Tae HoNoUraBLE Me. HOSSAIN IMAM : They might be incorporated as an
appendix. - ] _

. TaB HoNoUuraBLE SR CYRIL JONES : Our non-.intorest-yiolding assots

. amount to 2798 crores ; so reglly the net liability of a non-interest bearing nature is

only of tho order of 16 crores which, as I have said, is extremely small compared

o

with the sizo of our interest bearing debt.

The Honourable Member alsc raised the question of thé present strength of
the Income-tax staff and the Audit Department. This matter has been under
examination both by the Government of India and by the Public Accounts Committee
T do not know if my Honourable friend does read the Public Accounts Committee
Reports. _

THE HoNoURABLE MR, HOSSAIN IMAM : Off and on.

Tae HoNouRABLE SiR JEREMY RAISMAN : Off more than on !

_ Tur HoNOURABLE Sig CYRIL JQNES : It is an important publication and
it is a report which I should have anticipated he would read with care. T would
refor him to paragraph 69 of the last report of the Public Accounts Committee. I
will road it-for his benefit :— . . .

‘“ The Committee ‘commonted on the comparatively small iricrease in the expenditure of
‘the:Income-tax Dopartment since the outbreak of the war when viewed against the very large
ingrease in the receipts.and a fear was expressed that possibly Income-tax Offices were under-
staffed and over-worked and that the work of assessments waa consequently falling into arroara”,

That view I would say in passing ropresents oxactly the case made by my Hono-
urablo friond. : ‘ .

‘Tt was explainod that an inorease of revenue did not obviously require a proporticnate

increase in staff beeause it was, generally speaking, not the number of assescees but the valuc of
erch assessment that had gone up, that arrears were not showing any tex:dency to increase a4
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that no demand for increased staff from Commissioners of Income.tax had been refusod by Govern.
.ment. There was, however, some shortage of s the reason being tlmt trained personnel were
not available. Steéps were now being taken to recruit an additional number of Income-tax
Officers and it was hoped that the staff position would improve ™.

The position is that since 1937-38 the cost of the staff has goneZuff from Rs,
75 lakhs to Rs. 112 lakhs, that is about 50 per cent increase, and we havé to re-
membeor too that much of the new staff comes in on revised scales of pay. Govern-

ment have recently sanctioned, with the Standing Finance Committee’s
approval, 40 Supernumerary posts of Ineome-tax Officers to strengthen the estab-
lishment, and weare engaged in recruiting a new high level Class I cadre of

officers to strengthen the Department in quality. Government are well aware of
the inadequacy of staff in these revenus-producing departments, but in that field,
a8 in so.many other fields at the present time, the difficulty is not sanctioning the

staff but getting men to do the jobs. Much the same can be said of the Audit

Department. The Audit Department has drained itself as dry as it dare to depute
officers for other important work, particularly work of financial control both on the .
supply side and on the military side, and they have created an emergency cadre

of officers into which they have gathered every man in the department who was

capable of carrying on the type of work for which the cadre- was created. The

"position thero again is that we are straining our personnel and doing the utmost

that we can with them in present conditions.

1 would like to refer onoe again to the point now reiterated by my Honourabile
friend Sir Gopalaswami Ayyangar with which I dealt somewhat briefly but, as I
thought, adequately in my reply to the general discussion on the budget, in the
matter of his allegation that our credit of advance income-tax payments under
‘ths pay-as-you-earn system to a suspense head was unsound, was against the inten-
tions of the scheme, and was a device to avoid crediting it to revenue in the cur-
rent year in order to show an artificially big revenue deficit and so justify the
maintenance of war-time increase in taxation and the further increases which have
been included in the present budget. My first answer to my Honourable friend
would be to refer him to the Finance Member’s budget speech of last year in
which this system was first introduced. I will quote a few sentences :— "

¢ The most important of the (measures) is a provision for advance payments of tax en income
from which tax is net now deducted at souree *'.

And later on :(—

" ¢ An aseessee will have the option to pay tax quarterly eitheron the basis of his last aasessed
* income or on the basis of his own estimate of current earnings. Government will pay 2 per cent..
interest on all sums paid in advance under the scheme but if the assessee’s own estimate, which
can be revised during the year, falls short of 80 per cent. of the tax determined on regular aseess-
ment, penal interest at 6 per cent. on the difference will be payable ™.

Then, at the end of the paragraph :— . .

“The sums collected will be treated not as revenue but as deposits to be taken to
revenue when tho regulap assessments are made »°,

I suggest, Sir, that this description of the scheme in last year’s budget speech
is sufficient answer to the Honourable Sir Gopalaswami Ayyangar. But as he
has brought this reproach against us in two consecutive discussions, first dyring the
general discussion and again during the present debate on the Finance Bill, there
are a few other points with which I can drive the argument home.

First of 'all there is the point that provision has been made for interest on
these advance payments. It would have been entirely unnecessary to previde for
. imterest if these had been intended to -be current tax collections and not advance
payments. The second point is that income other than that, such as salaries,
interest on securities, etc., which is taxed by deduction at source, is assessed at
the subsequent year’s rate—that is the normal basis of income-tax assessment.
If the advance payments under the new section 18A were. to be taken as revenue
proper, as my Honourable friend suggests they should be, the current year’s rate
would have to be applied and an amendment of the incometax law would be neces-
sary for the purpose. The real distinction between the treatment of these asses-
sments and the regular assessments currently made on salaries is that in the case of
salarien we are geducting from a definite, known amount of income, and in the

»



FINANCE BILL 537

case of the other income we are deducting on an estimate which may or may not
bo very wide of the mark. There is the third point also, which I mentioned in
my last reply to the Hononrable Sir Gopalaswami Ayyangar, that this pay-as-you-
earn systom is a temporary anti-inflationary mecasurq: it may bo continued it
may not be—we do not know.” But if it” wero to be withdrawn, a procedure by
which this current assessment was taken straight to rovenue would mean that, in
the year in which the system was discontinued, we would have %o sacrifice income-
tax on income other than salaries altogether. I trust that these arguments will be
accopted as conclusiveé by the Honourable Sir Gopalaswami Ayyangar.
. Much has been heard, Sir, during this debate of staggering war oxpondituro,
and in that connection I would repeat the question which% asked last yoar, that
when national security is at stake, can we count the cost, or can we put a ceiling
to the cost which we would be prepared to meet ? On this matter.I entirely agree
with the case as presented by the Honourable Mr. Gibbons. Can we judge of the
o008t to the countries in Europe which have been overrun—France, Belgium,
Norway, and so on, or, coming nearer to India, Indo-China, China, Siam ? Can
we judge of the cost to them of inadequate defence, and what the ultimate cost
to them will be ¥ In the matter of ultimate cost, wo could tako the case of
Korea, which has been under Jap domination for many yoars. We have read
from various books which have been current recently of the economic straits to
which Korea has been brought. -

But it is gratifying to me personally to hear the Honourable Mr. Sapru express
his realization that the Financial Settlement between His Majesty's Government
and the Government of India was a matter for congratulation,.and that credit
was due to the Honourable the Finance Member for maintaining that settlement
intact. In that statement itself and by that statement alone I find a sufficient and- -
adequate answer to Mr. Sapru’s complaint of mounting defence expenditure. I
was more surprised that he should suggest any unfairness in India being asked to
pay for troops brought to India to repel the Jap invader. Tho basis of geographi-
cal frontiers of India for determining India’s financial liability is admittedly an
arbitrary criterion. But I would suggest to the Honourable Member that if it were °
abandoned the result ' to India would far more likely be a substantial increase in
her defence expenditure than & décrease. And the same, I venture to suggest,
would have been the case had India been a free nation. I haveno doubt what-
soever that in the circumstances of the present time, and as the war has developed,
the cost to India of maintaining her integrity and security would have been very
much greater than she has had to meet under the terms of the Financial Settle-
aent. The realisation of the favourable working of that . settlement- and the
appreciation which was expressed of the firm stand taken by Government
against its revision I regard as the greatest compliment which a statesman of
Mr. Sapru’s standing could have paid to this Government. Not less<appreciative
am I of the Honourable Mr. Dalai’s acceptance of the ‘‘ non-effoctive *’ agreement
as a statesmanlike move,a move in the right direction. I take that to be tho
.general opinion of the House. . ‘

Well, Sir, I would like to say something on the question of borrowing about -
which a considerable amount has been said by those speakers whe have. partici-
pated inthe debate. The Honourable Mr. Sapru said that apart from a few corrupt
officers, neither the country nor its population had benefited by the war. Apart
from the fact, Sir, that I regard that as a strange criterion to apply to a country’s
attitude to the war—whether it has financially or economically profited or bene-
fited from a war which is devastating and ruining other countries in ‘the world—
apart from the strangeness of the criterion, I would suggest—— .

Tae HoNourABLE ME. P. N. SAPRU : May I just explain ? We have been told
that the country has prospered during the war, and that is what I meant when I
referred to the official statement that the country has prospergd during the war.

Tax HonvouRABLE S1R CYRIL JONES :  As I was saying, I think it is a strange
criterion to apply. But stranger still, I was just going to say that, in my opinion,
India most definitely has been benefited by the war. First of all, consider the
country as a whole. Is. it nothing that India’s external liabilities have all been
liquidated ? Is it nothing that India has to her credit external assets to a tune of
over £1,000 million? And what about those other indirect benefits $hat I montioned
the other day on the floor of the House—the progrese of industry during the war
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which means a considerably increased industrial potential for the future, tho direot
capital assets other than industrial plant, such as improved railways, improved ports;
many -air fields and the vastl§ increased number of trained technicians, both in our
war factories and in our armed forces, which will be an incalculable asset for the
future ¥ What about the wider outlook, the overseas travel of 2 million men, who
will return to their villages, able, and we hope willing, to lead theni to desire a better
way of life ¢ Taking the country as a whole, Sir, I think that therc can be no doubt
that India has benefited by the war. What about the various social classes ¢ The
Honourable Mr. Sapru has said that the agriculturist has not derived any benefit
from the high price level we have imposed, and that the things he has to buy are
dearer than the agricultural products that he sells. But it suroly is a matter of
considerable .importance to him that his land revenue assessment, his overhead
charges, water charges, debt charges and land charges are all fixed in cash, while
the prices of his products have gone up by, say, four times; and therefore, the
real incidence of these charges, which were held to be oppressive before the war,
have been reduced to a quarter of the burden which théy were before the war. 1t
is a fact too that consumer goods are scarce. But, does not that mean that the
agrioulturists have money in hand which they can invest in Government loans %
Tt is a canard, Sir,—I feel very strongly about these matters—that the ordinary
ryot, the agriculturist, has no spare cash reserves which he can invest in Govern-
ment loans. It is easy to assert that he has not. But some independent evidence
“is provided by the position of the various co-operative organisations in the country.
I have here a memorandum that was prepared by the Reserve Bank of India. 1t
18 a.memorandum of facts,—not suppositions—facts elicited from a circular letter
. from the Reserve Bank of India to Provincial Registrars of Co-operative Societies -
enquiring about the effect of the rise in prices on the working of Co-operative Societies,
supplomented by statistical data collected from the * Statistical Statements relating’
to the Co-operative Movement in India . This is what I find in these various
statements :— . i
Loans and Advances—Loans advanced throughout India by the Agricultural
Credit Societies show a progressive decline. Why ¢ People are not in such need
of finance. The only increase in advances is in the case of Central Banks, and that
is due to financing requirements due to increased activities of Marketing and Indus-
trial Societies, Loan and Sale Societies, and Consumers’ Stores and Weavers’
Societies, which is a development that everybody welcomes. .

Recoveries.—There is a heavy increase in repayments to the Agricultural Credit
Societies, Central Banks and Land Mortgage Banks generally throughout India,
the only exception being in the case of Land Mortgage Banks in Bengal and Bihar.
As a result, loans due to the Agricultural Credit Societies and the Land Mortgage
Banks have fallen considerably. This is general throughout India.

Overdues.—There-is an appreciable fall in the overdues of the different types of
co-operative .institutions. This is a feature which is applicable to practically every
Provinee in the country. In Madras, the overdues are the lowest on record for the

last 20 years. .

_ Advance Repayments of Loans.—Reported from almost every Province to an
extent that is causing real einbarrassment to these Banks, because, if these loans are
repaid ahead of schedule, it means that as there is less demand for loans from them
—they have a surfeit of cash which they hardly know how to utilise. .

1f, Sir, that is the case with the section of the agriculturists which is indebted
to 0o-operative societies, how can it be assumed that other ryots and the remainder
of the agricultural classes are not in the same position ? As regar:s the urban classes,
those employed in industries, i.¢., the industridl workers, have had dearness allow-
ances which fully compensate them for the rise in the cost of living, and in many
cases will more than compensate them having regard to the shortage of consumer
goods which they can buy. I would claim that substantial lending capacity exists
in the country, and that it is the Government’s duty, the Government’s obligation,
not to coerce or to compel but to persuade those people who have monsy to lend to -
lend it to the Government. I think those sections of the public who take it upon
themselves to decfy this moet important anti-inflationary activity of Governmen

-



FINANOR BILL 539

are taking upon themselves a®very grave respongibility in conditions as they are at
presant. E aM .

TaE HoNouraBLE Mr. HOSSAIN IMAM : Will the Honouable Member just
mention tife amoupt of the national savings certificites which he expects in this
year ? 18 crores in one year works out to 7 annas per head. -

Tue HoNouraBLk Sik CYRIL JONES: Yes, Sir; and if we could get our
organisation going and if we could get it adequately supported by the gentlemen of
this country who could and should support it, we should probably get nearer 100

- crores than 18. -

Tdae HoNouraBLE MR. HOSSAIN IMAM : If we had our own Government.

THE HONOURABLE S1R CYRIL JONES : The question has been raised by
several members of the burden of interest on our internal debt. Mr. Hossain Imam
said that we should reduce it by declining to borrow long term. He said that we
should not float anything for a longer term than five years. I would suggest, Sir,
that it would be impossible for us to get all our requirements by floating a loan of -
such short maturity only, The only way to maximise your borrowings is to devise
a varied loan programme to appsal to all tastes and all interests. At present we
have the following loans :—

2§ per cent. 1948-52,

3 per cent. 2nd Victory Loan, 1959-61,

3 per cent. Funding Loan, 1966-68 and -

3% per cent. paper.

Those prove adequate to the varied requirements of the different investing classes
in the country ; and apart from the fact that if we limited it to only one we would
almost certainly fail to secure qur requirements, I would suggest to the Honourable
Mombar that it would be a policy of foolishness, having regard to the size of our
pros:znt requiroments, to put it all on five-year maturity basis.

Tae HoxouraBLE Mg, HOSSAIN IMAM : A part of it could be short term.

Pae HoxouraBLE Ste CYRIL JONES: Purt of it is short term. As [ just
sail, if wo had part of our loan for 5 years and part for 3 months to cover a debt of
1200 crbres, I think the Honourable Member would realise that our position would not
b particularly happy. I would submit, Sir, that in spite of our present scale of our
borrowings the tqpal indebtadness of India is light relative to that of other- countries
at war, and also to that of most countries not at war. It is entirely internal and is

-covered by productive assets to a very large extont. The mterest burdea has also.
to bs considered in its relation to a rapidly expanding national income, which we
all envisage in the post-war era, and to a stabilised post-war price level substantiglly
higher than the pra-war price lovel. These will lighten the real burden of the debt,
while the remunerative assets being of the nature of equities will bring in a greater’
return than before the war. No impartial judge could do other than hold that Indjs’s
financial position, including her debt position, is one of immense strength.

Another matter of general interest which has been raised, Sir, is the matter
of economy. The Government fully appreciate the demand for economy. I dealt
with this question at length in my reply to the general discussion on the Budget
and I explained how the Standing Finance Committee.lrad been brought in to assist
Government in their efforts to stamp out corruption-and to avoid waste, in the diffi-
oult conditions ofeated by the war. But at the risk of being termed complacent I
would inquire in all seriousness whether the position is really as bad as some Honour-
able Members would make out. I am aware that isolated examples can be quoted
of waste and I am confident that against overy such example that is quoted I could
quote 20 cases where Finance Officers have secured real economies. But at the
risk of being called complacent I would like to ask the House to examine the question
of the scope for economy that exists. Expenditure is .Milita.ry or Civil. The
military expenditure is brought under review by the .Mlhtary Aocounts' Committee
who go into it in great thoroughness and call such witnesses as they desire and exa-
mine them and cross-examine them at the very greatest length. The last report

of the Military Accounts Committee begins with the words :

““ We have been assisted in this work by the Auditor-General, the War Becretary, the En-
gimeer-in-Chief, the Deputy Master-General of the Ordnanoce, the Deputy Quartermaster General,
the Joint Seoretary of the Supply Department, the Financial Advisers, Military and Supply
Finanoce, the Military Accountant-General.and the Director of Audit, Qofeno: Services ' ;
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and the Committee brought every aspect of military and supply . finance under
review—works expenditure, works accounting, stores expenditure, stores accounting,
naval accounts, and then the work of the Supply Department. 1 would particularly
invite the attention of the members of this Igouse to the Appendices to the Public
. Accounts Committee’s Report, and particularly the last, relating to the Supply
Department, which discusses the whole basis on which contracts are made and 4he
yarious financial devices which are resorted to in securing such economies as, with
our limited staff, are possible. For instance, paragraph 6 of this Memorandum says :

** Arrangements eXist to secure the concurrent control of the Finance Department in all
activities of the Supply Department involving the expenditure of public money. - Finance Officers
arv closoly associated in all negotiations which now usually precede the placing of the more im-
portant contracts. With the large expansion of defence requirements, the Fewet«una methods
of procurement by open, limited or single tender, although still in‘use to a limited extent, have
given place to contracts by negotiation, ete. . ‘ .

Then they discuss the various methods of negotiating contracts and the .whole:
system is brought under entire review. By these methods, by concurrent financial
advice, by scrutiny of the basis of tenders, by touring teams- and such other
devicey, the working of all of which are investigated by the Military Accounts
Committee, and on their report by the Public Accounts Committee, we try our best,
with the staff available, to ensure against waste from various quarters in the mili- -
tary expenditure.

Then, there is the civil expenditure, and 1 agree that when you look at the total
figures, the picture at first sight is a little surprising. The civil expenditure= in
1938-39 was 3,893 lakhs ;'in 1944-45 it was 115,42 lakhs. But there are a number
of self-balancing items, payments to the various Funds, Coal and Coke Fund, Cotton
Fund, Sugar Excise Fund, and s0 on which amounted to less than 2 crores in 1938-39
and in 1944-45 totalled 16} crores. Excluding those, the difference between the two
years comes down to 62 crores.

Tre HonouraBLE Mr. HOSSAIN IMAM : Does it include war risk insurance?
Tak HoNoUuraBLE St CYRIL JONES :  Yes, because money is received ard
paid out into the fund. For the remainder, the expenditure can be divided as follows.
Bpecial non-recurring items. The total in 1938-39 was nothing. TIn 1944.45 ten
orores odd in connection with the Bombay Explosion; 7 crores specia? grant to Bengal
and 1 crore odd grant to U. N. R. R. A. That accounts for a further 18 crores odd.
The next head is obligatory: expenditure—interest charges which have gone up ap-
preoiably, pension payments which have gone up slightly and grants-in:aid to pro-
vinces which have come-down. This head contributes a further 7 crores odd to the
increased civil expenditure. Then comes the cost of collection of revenue which
has gone up from Rs. 3-19 crores to Rs. 7-50 crores, an increase which my Honour-
able friend Mr. Hossain Imam would say was not sufficient. Then there is the ex-
penditure directly attributable to the war: Supply Department, evacuees, Grow
More Food campaign, Assam relief measures, Civil Defence, war-time Police and
other items, which was n¢l in 1938-39 and Rs. 204 crores in 1944-45. Thus, apart
from these special items, we are-reduced to comparatively modest figures for such
matters as General Administration, Broadcasting, Currency and Mint, Civil Works,
Stationery and Printing and so on ; so that, if the positien is analyzed I think the
Houise will agree that the scope for possible economies is nothing like so wide as would
appear from the lump sum total figures which I quoted at the beginning. I do not
wish to minimise the importance of this question, but I do ask the House to recognise
- that in present cenditions the problem is immense. 1t is on a scale beyond anything
which this- country has hitherto experienced and beyond anything which the ad-
ministration of the country was ever designed to tackle. Trained staff is small,
especially with the new demands that are made, such as the operation of our controls
and our tapidly developing plinning staff. The achievements, I honestly feel, are
real and substantial but every effort will be made to improve, and to continue to
improve, the general .posftion. .
" 1 am afraid, Sir, my time is up. Much that I had prepared in answer to the
debate I have no time to tackle. ’

Ter HonouraBLE Mp. HOSSAIN IMAM : I suggest that the timé may be
extended to the Honourable Member. It is very interesting facts which he is giving _p

- ~
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Tre HonourasLE Sik CYRIL JONES : I understand some Honourable Mem-
bers have a function to attend at 5 p.M. I had undertaken to finish by about 1Qto 5.
As regards the actual provisions of thé Finance Bill, 8ir, I would iike to associate -

‘myself .with the tributes which, the Honourable Mr. Motilal dlone being excepted,

have been paid to the Honourable the Finance Member and- with which I myself
am personally gratified. There has been practically no opposition to the Bill .
on its.merits. In fact, the debate has revealed a considerably larger measure of.
support than of criticism. Such opposition as there has been is on political grounds

“for reasons which have been expressed. I feel it is a pity, Sir, that in times like

these critical times the leaders of the country could not see their way to close their
ranks in the interest of the country, at least for the period of the war ; but, as the
Honourable Sir Gopalaswami Ayyangar himseif said, the country has to be governed ;
the.country has to receive the supplies that it needs. The Government’s proposkls

. for the coming year have been shown to be generally accoptable and 1 commend this

' motion to the accgtance of the House. (Applause.)

Tue HonxouRXBLE THE PRESIDENT : Honourable Members, before I put
this Motion to the vote I wish mast cordially and whole-heartedly to associate myself
with the observations dnd the very appropriate remarks which have fallen frem' the
Leader-of the House and some other members regarding the great services which the
Honourable Sir Jeremy Raisman has rendered to India. (Apglause.) 1 myselilave
conie into contact with many eminent Finance Members, both from England and
some who were selected from the Service in India, and I endorse the view expressed
by the Leader of the House and some Honourable Members that Sir Jeremy Raisman.

- stands in the front rank of past Finance Members. He has been the Finance Member

of the Government of India during the most stormy times and his labour has been
most arduous and his work most difficult. He bad to guide the ship amidst trouble-
some waters and he has dope so with consummate ability and remarkable success.
He has proved himself not only a great financier but a statesman also. Somc may

. question some portion of his work but when we come to consider that he has served
" during the-most diffieulf, the most ardnous and_the most critical times in.the histcry

of India we must overlook some of those shortcomings whith were inseparable
from the times. - Now that he is leaving India we all pray that he will live long and
in good health iu his retirement and that-he will be able to render to his own mother-
land and to India further good services. (Applause.) :

1 will now put the Motion to the vote of this Council. --

‘Motion moved : T . ' ]

# That the Bill to give effect to the financial proposals of the Central Govemmen‘t for the
year beginning on the 1st day of April, 1945, in the form recommended by the Governor General
be taken into consideration .”

Question put: the Council divided. :

AYES—27 .
Assadulla Khan Raisani, Hon. BSardar Khurshid Ali Khan, Hon. Nawabzada.
“  Bahadur Nawab. . : Lal, Hon. Mr. S8havax A.
Banerjos, Hon. Mr. R. N. ’ Mahomed Usman, Hon. Sir.
Charanjit Singh, Hon. Raja. i Mealing, Hon. Mr. K. W.
Chinoy, Hon. 8ir. Rhimtoola. - .. Menon, Hon. Bir Ramtnni. :
Commander-in-Chief, His Excellency the, Muhammad Hussain, Hon. Khan Bahaflur
Conran-Smith, Hon. Mr. E, ¢ Mian Ali Baksh, .
Das, Hon. Mr. M. L. . Mukherjeo, Hon. 8ir Satya Charan.
Devadoss, Hon. Sir David. ‘Noon, Hon. Sir Firoz .

Gibbons, Hon. Mr. J. M. B. Patel, Hon. Mr. H. Ma
Hissamuddin ‘Bahadur, Brigadier the Hon. Pillai,Hon. Mr. N, R.

BSir. . - Prior, Hon. Mr. H. C.
Jogendra 8ingh, Hox;. Sir. Sen, Hon. Mr. B. R.
"Jones, Hon. Sir il . - : :
g{ame;shv:ar ssm?;f of Darbhangs, Hon. Sobha Singh, Hon, 8ir.

Maharajadhiraja Sir. Wan;en, Hon.Mr.D.D. - -

NOES—11 ' .

i ' i A Mitha, Hon. Sir SBuleman Cassum Haji.
Chettiyar, Hon. Mr. Chidambaram A Eon. Mr. G. B,

Das, Hon. Mr. N. K. * ) A .
Girdhardas, Hon. Mr. Narayandas. Padshah , Sahib Bahadur, Hon. Baiyed

© i . " Mohamed.
3 Ikl:fisl:;?, %}al:nhlgo% lgr " Roy Chowdhury, Hon, Mr. Susil Kumar,
4 Mahtha, Hon. Rai Bahadur 8ri Nerain. “Bapru, Hon. Mr. P. N. ,

- The Motion was adopted. .
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Clauses 2 to 8 were added to the Bill.
The First Schedule was added to the Bill.-,
The Second Schedule (including Parts I and II) was added to the Bill.
Clause 1 was added to the Bill. .
The Title and Preamble weré added to the Bill.
TrE HoNoURABLE Sik CYRIL JONES : Sir, I move :— |
‘ That the Bill, in the form recommended by the Governor General, be passed .”
Tae HoNoURABLE M. HOSSAIN IMAM : May I point out that Government
have violated their own Press regulations ¢ The name of the printer is not on jhe
Finance Bill. Every publication must have the name of the printer on it..
Tas HoNoumasix Tug PRESIDENT : Motion made:—
¢ That the Bill, in the form recommended by the Governor (eneral, be passed .”
The Motion was .adopted. ’

1)

STATEMENT OF BUSINESS

TrE HoNourasLE 81k MAHOMED USMAN (Leader of the House) : Sir, a
arranged the other day with the Leaders of Partics, we shall meet on the tth of April
for the transaction of non-official business. = But if there is any other business before
that date we shall send notice to Honourable Members by circular.,

Tae HoNoURABLE MR. V. V. KALIKAR (Central Provinces : General): Will
one day’s notice at least be given ? - .

TrE HoNoURABLE SIR MAHOMED USMAN : Yes. .

Tue HoNOURABLE Mr. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan) : Can the Honourable the Leader of the House indicate to us when
the session will be over ¥ What is his estimate ¢

. Tue HoNouRABLE STR MAHOMED USMAN : - I am afraid I cannot say de-
finitely. Approximately, till the 12th or the 15th of April. But it all depemds or
the Assembly. But anyhow we shall meet on the 6th of April, as arranged, andif
there is to be a meeting earlier, prior notice will be given to Honourable Members,

REPLY BY THE HONOURABLE SIR JEREMY RAISMAN TO THE
- FELICITATIONS OF MEMBERS

TeE HoNOURARLE Sik JEREMY "RAISMAN (Fihance Member):  Before the
House dispersed, I should like to express my deep appreciation of the generous terms
in which you, Sir, have referred to my services in this country. I should also like
to express my gratitude tp other members of this House who have, I understand, made
kind references to the same subject. 1 deeply regret that in recent sessions I haves
been 80 heavily pre-occupied in another and a somewhat storimier place tha: it Las?
rarely been possible for me to visit these quioter and more soothing halle. 1 am sure'
that it would have been conducive to my peacé of mind - and to'a relaxation of nervous
strain if I could have sat for longer and listened to the deliberations of the elder
statesmen of this House. I have often in the past expressed my. view that many?
matters which deserve public consideration are apt to be overjooked amidst the fierce
strifes which rage in the Lower House, and that they often come under more careful
investigation ar@, if I may say so, Sir, mare competent scrutiny in this"House than
elsewhere. For that reason, Sir, I am all the more sorry that it has been so difficult
for me to make my appearance in this House. I have many old and intimate friends
in this Council and their friendship and regard will be onc of the memories which :
I-shall always treasure. I am glad to be able on this occasion to appear ohce more
in the House and to sense the atmosphere of friendliness which I have so often fejt ]
in the past. It has been my misfortune to have to handle some of the most acutdfy
controversial topics which can arise in time of war. But I have throughout b
conscious that in respect of the public issues on which my Honourable friends 1y
have had to differ with me, they have recognised that I was endeavouring \ ithin 1
means to carry out my duty and to serve this country. Sir, I thank you. i

. The Co:mcil then.adjourned till Eleven of the Clock on Friday, the ¢th Atitil' J
1045. ) 1






